
[22 December, 2003] RAJYA   SABHA 

SECRETARY-GENERAL: Madam, I have to report to the House the 
following messages received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha:— 

(i) 

"In accordance with the provisions of rule 120 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, I am directed 
to inform you that Lok Sabha, at its sitting held on the 19th 
December, 2003, agreed without any amendment to the Merchant 
Shipping (Amendment) Bill, 2003, which was passed by Rajya 
Sabha at its sitting held on the 30th July, 2003." 

(ii) 

"In accordance with the provisions of rule 120 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha, at its sitting held on the 
19th December, 2003, agreed without any amendment to the 
Indian Medicine Central Council (Amendment) Bill, 2003, which 
was passed by Rajya Sabha at its sitting held on the 5th 
December,2003." 

THE DEPUTY CHAIRMAN: Now, we will take up the Short Duration 
Discussion on the fake stamp paper scam in the country. Shri Prithviraj -
Chavan. 

SHORT DURATION DISCUSSION 
on the Fake stamp papers scam in the country involving several 

thousand crores of rupees 

SHRI PRITHVIRAJ CHAVAN (Maharashtra): Thank you, Madam 

Chairperson. Counterfeit stamp paper scandal, which has rocked the 
country, is unprecedented in the history of this country to say the least. 
The extent of revenue loss, although this revenue was due only to the 
State Governments, is mind-boggling. 

(SHRI RAMA SHANKER KAUSHIK in the Chair) 

And, even today, Government has not come forward with the exact 
extent of the revenue lost by ail the State Governments taken together 
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ever since the counterfeit printing operations began. Very responsible 
functionaries of the Central Government have themselves contributed 
to the confusion by alluding to the very big numbers. And, I think, as a 
result of this discussion, the country will be grateful if the Union 
Finance Minister officially puts to rest the speculation about the extent 
of damage, what it could have done to the finances of the State 
Government and also where has this money gone. Sir, very responsible 
journals have quoted figures of something like Rs. 32,000 crores, Rs. 
39,000 crores. The lawyer representing this Mr. Telgi has even gone 
higher. And, even now, no official figure, a State-wise break-up of who 
could have lost what kind of revenue, has come from the Government. 
It is a difficult task, but not an impossible one. It should not be difficult 
for the Government to reconcile as to what was the total amount of 
transaction entered into the Registrar's Office in each State, the total 
amount of stamp papers and stamps officially sold through the 
treasuries, shipments made by the India Security Press. All these 
numbers are available and with a little bit of estimation, one could get 
at this figure. And, let us put to rest at once, at one time, all these wild 
allegations and wild speculation as to what is the extent of this scam. 
Sir, I would like to divide this whole scandal into two broad categories. 
One is what happened in the States wherever this scam broke out. We 
hear that there are major developments in nine States, papers were 
sold in 17 States, and 77 or 80 cities, but the main operations were 
focussed on two States—Maharashtra and Karnataka—because the 
operations of printing took place in Maharashtra and the man, Mr. 
Telgi, belonged to Karnataka. He was apprehended, arrested many 
times; let off. He was given a royal treatment by police officers and all 
that is one aspect of the case; involvement of police officials and 
involvement of maybe higher-ups. That is being enquired into by the 
two Special Investigative Teams constituted by the State Government 
of Karnataka and the State Government of Maharashtra. 
Maharashtra's SIT is working under the direction of the Bombay High 
Court, not under the State Government as a result of a Public Interest 
Litigation filed by the social activist, Shri Anna Saheb Hazare, and 
other NGOs. And everybody, including the High Court, which is 
directing this investigation under the leadership of a retired police 
officer, everybody is happy about the way the SIT is investigating this 
case. The Karnataka SIT also has made major 
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breakthroughs and that Special Investigative Team is also moving 
closer towards finishing the investigation, filing charge-sheets and 
prosecution will be launched soon. That is one aspect. 

But, there is the second aspect which deals with the entire machinery 
of printing security documents, whether it is currency notes, security 
stamps, postage stamps which is the sole responsibility of the Central 
Government, the Ministry of Finance, and, it is the Ministry of Finance 
which supervises the operations of India Security Press, Nashik or 
Hyderabad, or even the paper mills which are at Hoshangabad, Dewas, 
and, the mints that operate in the country. 

The duplicate or the counterfeit stamp racket would not have taken 
place, had the security presses from India Security Press, Nashik not 
been sent out of the premises in good working conditions alongwith 
working printing dyes which were used to print the actual stamp papers 
and stamps including the special inks that are used to print, and, also 
the security papers on which these stamp papers are printed. All the 
material, equipment was allowed to go out of the premises of India 
Security Press, Nashik, by means of auction, calling the material as 
scrap. There was complete collusion at the highest level between the 
culprit, Telgi and his associates, and, people working and supervising 
in the India Security Press operations. 

(MR. CHAIRMAN in the Chair) 

This aspect, which is the sole responsibility of the Central 
Government, must be thoroughly discussed in this House because the 
Central Government is responsible to this Parliament. Therefore, Sir, I 
demand that the Union Finance Ministry should tell us as to what has 
been the exact extent of the revenue loss by each State Government 
year wise. This data can be collated from Reserve Bank of India, from 
State Governments, and, even from NGOs, which publish information. 
The organisations like CMIE can provide the data. But this data must 
be collected, and, we must officially kill all the rumours that are floating 
around. 

I saw the official figures given by the Union Finance Minister. He 

has only given the figures, in the other House, about the amount of 
papers that were confiscated, and, that is the figure of Rs. 3,300 crores. 
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In one consignment caught in a Indica car in Pune, stamp papers worth 
face value of Rs. 2,100 crores were seized. Sir, in one consignment, in 
one delivery in one city, the amount of the face value of the papers is 
Rs. 2,100 crores, and, this was spread to 19 States and 77 cities. If you 
just multiply it by the number of cities where the operation existed, a 
mind-boggling picture appears. That is why he must assure the country, 
whatever is the loss; we will have to face it...(Interruptions)... Various 
figures like Rs. 32,000 crores, Rs. 36,000 crores, and, even Rs. 60,000 
crores are coming. Sir, never has the Finance Ministry given the exact 
State-wise, and, year-wise break up of what is the likely revenue loss. 
Also whatever is the revenue loss, where has this money gone? What is 
the end use of this money? Is this money being used to finance terrorist 
activities? The Deputy Prime Minister has pointed out in the direction of 
ISI, his favourite target, and, also indicated international underworld 
involvement in it. Is it true? Please tell us. The Union Home Minister 
should come to us and tell us, what is the nexus. Has this money gone 
into the stock market? We are all very happy, and, rightly so, that stock 
market is buoyant. But, is there any nexus? Even, take the strong rupee. 
Has the money gone out and come back through the Fll route? 

The country must be assured, because financial scandals happen 
everywhere in the world. But, it is a robust economy that catches these 
scamsters and punishes them. 

I will also come to a related issue. The Finance Minister has 
assured the country about the legality of the documents entered into 
using either genuine or counterfeit stamp papers. He has assured that 
all these transactions are valid. That is good. But, at the same time, 
you must tell the country about what is going to happen in future. Many 
States have stopped accepting documents on paper, they need 
franking machines; demat has started. Karnataka Government, for 

example, does not now accept any documents in paper form, paper 
stamps and stamp paper. They use franking machine. The maharashtra 
Governments voluntarily using franking machine. The Union Finace 
Minister must assure the country that this is what is going to happen in 
each state. Even though it is a State subject, it should certainly be a 
coordinated effort. 

Now, I would like to come to the unnecessary controversy about 
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handing over the probe to the CBI. Very senior functionaries of this 
Government have insinuated that somebody wants to protect some guilty, 
and that is why the States are continuing these investigations, and not 
willing to give to CBI. I don't think anyone has any objection to guilty 
being brought to the book, the guilty being punished. No matter, how 
high and which party or which political system, which Government 
official is involved. He must be punished. It is a heinous crime. It has a 
potential of destablising the economy of this country and nobody has 
any objection to any investigative agency reaching to the bottom of 
this whole mess and punishing those who are guilty. But unnecessary 
statements about State Government's not handing over the probe to 
CBI, unnecessary controversy has been raised by very senior 
functionaries of this Government during election campaigning. I do not 
want to name them. The whole country knows. I think, there is a need 
for political parties across the political divide to unite and get to the 
bottom of this whole mess without getting any politicial mileage out of 
it. One can cite examples on both sides. There has been an example 
of a particular officer being appointed to a positon of General Manager 
of Stamp Department of India Security Press. A letter written by very 
senior functionary, as a matter of fact, alleged to be a Member of this 
House, to the then Finance Minister requesting to appoint this 
particular person by the name of some Ganga Prasad Chowdhary as 
the head of the Stamp Paper Operation. Was he appointed? Did any 
direction go from Delhi to appoint this particular officer? This is a very 
serious business. 

Sir, I will now come to the role of the ISP. There is a need to look 
at this whole business of how we print our currency notes, how we 
print our security documents, whether they are postage stamps or 
revenue stamps or stamp paper—judicial or non-judicial—and also 
our coinage is completely controlled by the Central Government. Sir, 
there are questions which need to be answered. You cannot push 
them under the carpet. How many printing presses were sold in good 
condition? How many have been found? There are reports that ten 
printing presses were sold : The union finance Minister has said about 
five were sold and two have been found. Then where are others? Why 
usable printing dyes were allowed to go out? Why were they not defaced? 
Why were they even allowed to leave the premises? Why the ink went 
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out? Why the paper went out? Was the paper smuggled from Nashik 
or was it smuggled from printing paper mills at Hoshangabad and Devas 
which manufacture security paper. The whole system is breached with 
the active collusion of people working in the system. And unless they 
had links with the highest authorities in the country, I don't think such a 
huge breach of security could have taken place. A thorough 
investigation of operation of ISP and all related security printing 
organisations is required. 

There is also a problem: How did this whole marketing operation 
start? A shortage of stamp papers and stamp adhesives was contrived 
by the ISP. Shipments were not made. If somebody asked for Rs. 100 
crore worth of stamp papers, only for Rs. 10 crores were sent out and 
artificial scarcity was created. When people wanted to buy papers, this 
gentleman came and offered stamp papers at thier doorsteps for a discount 
and also kickbacks, and the whole marketing linkages began. There is 
on record an evidence of headquarters of the life Insurance Corpoiation 
(LIC), which uses adhesive stamp papers on insurance policies. This 
man went to LIC and offered a huge discount officially and perhaps 
unofficially as a kickback, and there was a circular by the LIC 
headquarters naming one particular company, an assosicate of Telgi. A 
circula went out from LIC headquarters that all the stamps required by 
LIC officers should be bought from this one company. I have the name 
of this company here. Now, how did this happen? Nobody bothered to 
check up. Why was there a shortage? The Finance Minister not bothered 
whether there was shortage of stamp papers, and there was a need to 
act on it. Nobody. There are reports of huge consignment of stamp paper 
shipped from Nashik which were stolen in transit. Stolen from Railway 
wagors. Stolen and what happened? They were sold because they were 
genuine stamp papers, and not only that, people who had paid advance 
money, State Governments which had paid advance money to get this 
consignment, were even compensated. A huge racket in delivering stamp 
paper and getting them stolen and using them to establish a marketing 
link was set up and everybody was sleeping, or probably collaborating. 
Having set up his marketing network, door delivery, discounts, whole 
dealer network, sub-dealers and State-wise wholesale dealers, Mr. Telgi 
went up the value chain. He went in for what is known as vertical 
integration. He started manufacturing. And that is where presses were 
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bought, people were bribed, key officials were appointed to key positions 
with the collusion of the highest people in the country, and this racket 
went on and on right under the noses of the highest functionaries in 
this country. All this needs a thorough probe and assurance that what 
happened in the case of stamp papers and adhesives stamps scam 
will not happen in the case of currency notes, coins and other high 
value documents and instruments. Sir, there are many facets to this 
whole controversy, but I will be failing in my duty of I do not appreciate 
the role played by certain NGOs and particularly social activist, Anna 
Saheb Hazare in Maharashtra, who filed a PIL. Perhaps if that had not 
happened, the collusion at various levels, even in the State 
Governments, was such that senior police officers were managing 
their transfers, were getting into positions, helping these criminals and 
helping these criminals to live a life of luxuries when they were being 
arrested for crimes of selling of counterfeit stamps. It was the Public 
Interest Litigation by these citizens that forced High Court to take a 
particular view. A SIT was formed and it has really done a 
commendable job. Let us not demoralise the SIT whether it is working 
in Karnataka, whether it is working in Maharashtra. They have done a 
commendable Job. Now, I take this opportunity to request the Central 
Government, the Home Ministry as well as the Finance Ministry to 
constitute a highest level task force consisting of officers from CBI, 
Intelligence Bureau, RAW, Economic Intelligence Wing of Finance 
Minisry, Revenue Intelligence Department, State CID Departments, 
and Economic Offences Wing of State Departments, even retired 
personnel of India Security Press and even if required foreign experts. 
The task force should be constituted forthwith and the entire machinery 
of Security Printing, whether it is India Security Press at Nashik, 
Hyderabad or the Paper Mills at Hoshangabad and Devas. Everthing 
needs to be overhauled, it needs to be restructure. If need be, let us 
convert—I strongly hold that view—these undertakings, which are 
working as departmental undertakings, into companies. If the Bharat 
Electronics and the Bharat Dynamics which are manufacturing missiles, 
and the Hindustan Aeronautics which are manufacturing our fighter 
jets, can be run as companies, then why not the India Security Press? 
There are many issues about people working there. People work in 
shifts for 12 hours; labour laws don't apply to them. I think, more 
transparency and more accountability will come if these are 
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restructured. A Task Force to restructure this whole apparatus needs 
to be immediately put in place. Secondly, another Task Force should 
find out the end-use of this money. After you find out the extent of the 
damage, find out where the money has gone. Most of the money, perhaps, 
has gone outside, and is coming back through the Foreign Exchange 
Remittances route; or, I do not know, whether they are being used to fund 
the terrorists, as the Deputy Prime Minister indicated. We must find out 
the enduse of this money. 

Sir, there was a serious issue about the counterfeit of currencies 
also. Why I am coming to currency is because currencies are also 
printed under the same kind of environment in the India Security Press 
which prints the stamp papers. If the same people are also monitoring 
the currency printing units, then, we should be worried. We are worried 
of the currency of this country which has the potential to destabilise 
the economy of this country. As a matter of fact, counterfeit currency is 
used as an important means of non-conventional warfare in today's 
world, and there are reports of 500-rupee counterfeit notes being located. 
There were many Parliament questions on this. There are reports that 
3 lakhs rupees worth of 500-rupee counterfeit notes were found here 
and there. If anybody had an operation to print even one 500-rupee 
currency note, then, why would he stop at 100 lakhs or 500 lakhs? It 
would go on to crores and crores of rupees. So, there are reports that 
counterfeit notes are being printed. 

Sir, it is a very sad commentary that India, perhaps, is the largest 
user of paper currency. Even the United States of America does not 
use as much currency as we use in India. They have moved on to 
plastic money. We are not able to manufacture all our currency notes. 
A few years back, we imported currency notes 500 rupee notes and 
1000 rupee notes from eight different countries. The huge requirement 
of this country is such that no one country or no one printing press can 
handle our country's requirement. That is why not only Nashik and 
Hyderabad, we had to go to eight different countries and get our 
currencies printed. Now, what about the security? Did the paper leak 
out? A very secure paper with watermarks and all that is it leaking out? 
Is it going into the wrong hands? We would like to be assured of that. 
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I will give you the example of the United States of America. The 
Secret Service in the United States protect only the President of the 
United States. A very highly trained force with the best of gadgets and 
the best of technologies is constituted to protect the President of the 
United States, and it is this organisation, the US Secret Service, which 
also guards the U.S. Currencies. All offences relating to counterfeit 
U.S. currencies are looked after by this elite team, the so-called Secret 
Services of the United States. There is a need for us to form a 
specialised Economic Offences Wing. The CBI's Economic Offences 
Wing has failed too short. They are embroiled with too many cases at 
so many places that they are not able to bring experties that is required 
to handle such economic offences, whether they are the stock market 
scam or the counterfeiting of security operations. We need to 
constitute a very specialised force under an Act of Parliament so to 
have a very superspecialised Economic Offences Agency on the lines 
of one that exists in other countries. This must be separated from the 
CBI and working under a special Act of Parliament to look after only 
the economic offences and offences relating to security printings. The 
CBI is too overburdened. It is the focus. It is looking after so may 
different things. And, the present Economic Offences Wing of the CBI 
will not be able to do justice in future. We are going through a 
liberalised economy. There will be more and more occasions when 
such scams surface, and we need somebody to catch the culprits. Sir, I 
think, a clear direction is required from the Finance Ministry and the 
Central Government. 

The country needs to be assured that our currency is safe, our 
security printing operations are safe, the problems will be rectified, 
people found guilty will be punished, howsoever highly-placed they 
may be either in Delhi, Nashik, Mumbai, Bangalore, Hyderabad or 
Gujarat. The country needs to be assured that guilty will be brought to 
book. The Congress Party will support the actions of the Government 
in catching the guilty and punishing them. Let us assue our 
countrymen, as also the international community, that India has 
systems, which can tackle such things. 

SHRI B.P. APTE (Maharashtra): Thank you, Chairman, Sir, for 
having given me this opportunity to participate in this debate on the 

fake stamp papers scam which has really shaken us in our roots. 
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Today, one question which we ask each other, is: What is the least 
score in the Telgi Scam? It has become almost necessary for the electronic 
media to put up on their TV screens the latest score in regard to this 
scam, as they do about cricket matches because, as of today—and this 
information is, also, probably, a little old the scam has covered about 
72 towns, 18 States, a span of 12 years; already 74 cases have been 
filed and 364 people have been arrested and, by one estimate, an amount 
of Rs. 60,000 crores is involved. The figures, problably, are dated and, in 
that sense, I said the score is changing everyday. One man, Abdul Karim 
Telgi alias Karim Lala of Telgi, Khanapur, District Belgaum for which both 
Karnataka and Maharashtra have a claim has done this, a story which 
started 12 years ago. Saddam had contributed one more word to describe 
such mega event. He said it was 'Mother of all Wars'; this is' Mother of all 
Seams'. Terminologies get changed. We used to follow the Watergate; 
this can be called the Telgigate. When we look at the expanse of this 
scam and the possible quid pro quo involved in it, the cement scandal 
because of which the Chief Minister had to go, or the Quotrochi-Bofors 
Scandal where Rs. 64 crores were involved, all these acts in the 
context of the present scame appear almost innocent. The details 
about the extent of this scam are all there coming out before the people 
and we need not repeat them. But really this House is concerned with 
three basic questions arising out of this whole thing. One is: Where has 
the money gone? The other is: What is chain of management and the 
third is: Can something be done to break this nexus between 
politicians, policemen and conmen? Can this nexus be busted and 
checked once and for all? In so far as the money is concerned, 
questions are being raised. ISI is mentioned and questions are asked 
whether the money is going to terrorists. This money is already being 
laundered; it is available to those who need such money. We remember 
the earlier stock exchange scam where, again, Rs. 30,000 crores were 
involved. Inquiries made by the official agencies controlling the financial 
institutions, controlling the SEBI, controlling the Reserve Bank, came 
out with figures. But, when the question was asked as to where this 
money has gone, the official agency said, "We don't know". The same 
can happen here, insofar as this money is concerned. Unless that 
money is located, a scam can be followed by another scam. Therefore, 
this is a question which has to be addressed by the authorities. 
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The second question is about the chain of management. Mr. Telgi, 
his mechanism, the ordinary vendors, through whom the stamp papers 
were sold, then, the policemen and politicians involved, the underworld 
and the terrorist groups supported by ISI. The other day, I was reading 
about the capture of Saddam, I don't know the truth of that story, but 
they said that there was almost a Mongo link of about 9000 personnel 
covering five families who were there to protect and monitor the 
movements of Saddam and because they were tracked down, the 
Americans could reach Saddam. Here also, we find that there is some 
kind of a Mongo link involving quite a few scores of people and the 
operation is equally huge. This chain has to be unearthed beause we 
have a very sinister story of nexus between the politicians, the 
policemen and the conmen. We already have a Maharashtra MLA 
arrested; we have an Andhra Pradesh Minister arrested; we have the 
brother of a Karnataka Minister arrested, and there is a needle of 
suspicion relentlessly pointed towards a Minister in Maharashtra. There 
are famous Telgi tapes, which the Government to Karnataka is not 
willing to give to anybody. The Government of Karnataka is not ready 
to handover Mr. Telgi to any other police force. There are 11 cases in 
Karnataka itself, the Government of Karnataka does not want to 
consolidate them. 

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, sorry for 
intervening, the Karnataka Government was the first to expose Mr. Telgi 
and inform the Centre. The Centre did not take any action against him, 
not the Karnataka Government. 

SHRI B.P. APTE: I will elaborate what I said, then, with the 
permission of the Chair, you may say something about that. The 
Maharashtra Government was not ready to handover the Telgi case to 
the CBI until yesterday when they were compelled to say that 'yes, all 
right, we will hand it over to the CBI'. Telgi ruled the investigation. He 
is in custody in Karnataka and we have photographs of him sitting in 
the Karnataka jail with his laptop, mobile and television and telling the 
people, 'now this is my office'. We have the story of Telgi having his 
flat in Cuffe Parade and while in custody, he is going and staying there, 
going and visiting three star hotels. So, we have a case with loose 
ends: we have an accused always at large. Because there are 
instructions from above not to keep him in lock up. There are 
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instructions from above not to keep him in lock up. There are instructions 
from above to allow him to continue with his laptop, mobile and his television. 
He says, his operations are continuing even though he is in jail. 

Then comes the case of Nashik Security Press. This happened five 
years ago. In March-April, 1998, five machines from the Security Press 
were sold. They were condemned as obsolete; but they were intact and 
they were sold intact, which facilitated printing of the fake paper. It didn't 
happen, as was mentioned earlier, he started selling and when he found 
that it was beneficial to him, he started printing. The sequence of events 
shows otherwise. He had these in 1998; he started selling them in 1991. 
Not only that, genuine stamp papers were hijacked. Now, the Railway 
Police is involved, and people are being arrested. So, genuine stamp 
paper is hijacked. It is dumped and the fake stamp paper is sold and that 
is how the scam continued. 

What is worrying is the way the accused scamster is sought to be 
protected by official agencies. The documents of the Karnataka 
Government say that his work was not confined to the State of Karnataka 
alone, they were not confined to the Indian State; but he has his network 
in Bangladesh, Pakistan, Nepal and in Sri Lanka. An underworld was 
working with him from the neighbouring country territories. The Karnataka 
Government knows this, yet they don't refer this to the Centre, don't seek 
assistance of the Centre in respect of this at any stage. Why not? There 
are huge properties in the name of Telgi and his associates; yet no action 
has been taken. There are huge accounts maintained by Telgi in various 
nationalised and cooperative banks. Only a few are frozen; the rest of 
them are kept free. Why? Telgi tapes mention the names of nineteen 
Ministers. What have they done about that? 

And why, at some stage, AIDS has been invented to come to the aid 
of Telgi? He was thoroughly examined when he was arrested in Karnataka, 
and again examined when he was arrested in Maharastra. Various ailments 
are being mentioned. The officers say that AIDS was one of them. Now 
the lawyer says that AIDS was injected into Telgi why do you need invent 
AIDS? The most disturbing order is an order passed by the State of 
Karnataka on 21st February, 2003. The order is purported to have been 
passed under section 268 of the Code of Criminal Procedure, Under which 
the movement of an accused is prevented by the State Government for 
the purposes of maintaining law and order. So that the movement may 
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create law and order problems, or, for the purposes of public peace and 
tranquility or with a view that moving the accused will be against the public 
interest. 
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ह� ह- 6 
�����
, 7#�� W��� 4q�
��'� ह��� 0��ह< 6 �(�F�>� �
D���#��(>� %��� +�ह 
�
 ह\ (���� ��#� 0�+ ��   Importance &��� 0��ह< 	
 )#�� #�3�� 0��ह< 6 �ह 
�� W��� a- #(� ह- 6 

�� 0�.0�. �ह.��.�
  (3�
/4) : #I���� �ह�&�, �4D�'� ' [ ह��� #�  
�ह(� Leader of the House, �� +#�� k#ह +� �� #&� #� �
��'� (� �� �\ +� 

ह� ह" , �ह� <� �- ����> ����D>
 )�FD�� 
ह��� 	
 #�
� ���(� �� �
�q4� (��� 6 
+��� �ह] &��� 6 #&� �� )��� �
��'� &� ह- 6 

 

 Aان زاہ��ej ن�i A�5 :3&۔۔۔۔۔iں ۔۔۔۔۔$�ا�ہہ رہ� ہ� �	ال �اہ;�& �ے � �ں ��$  
 

†�� @� '
= � +�ह��: �\ �� %ह���� ��  #��( �
 �ह 
ह� ह"   
...(9����)...  

 

�� ��2�� : N�� ह-,  Wl>� +�, W� ���(<  ...(9����)... ��(�� &��+<  
...(9����)...  

 

�� ��.�F2. ?�
 (2PN	� ?'�. ) : ����D>
 va D>�> I� ���� ह\  
...(9����)... %ह(���(�� +� , W��� ��(�� ��  �(< ��( �� �&�� ह-6 W� %�
 
%��+�'� �� ह��� �� W� 7� #� #��(� �
 ����� हH(� �0���, #��0< 6 

 

��  ��2�� : W� 7��� ��( ��� �
 
ह� ह\? 

 

�� ��.�F2. ?�
 : %��� W��� Satisfy �
�� ��  �(< W��� � s I� ��( �&��  
...(9����)... �� �(� ��� ह- #
, ...(9����)... 

 

�� ��2�� : �ह# ह��� &��+<6  ...(9����)... 

†Transliteration of Urdu speech. 
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�� ��.�F2. ?�
 : #
, �� �(� ��� ह-  ...(9����)... 
 

 �� 0�.0�. �ह.��.� 
 : #&� ��  ���� �
��'� (��
 �< ह\ 6  
...(9����)... 

 

 �� ��.�F2. ?�
 : ����D>
 va D>�> ��� �
�� ह\ , ह� (��� �� ��� ह� 
�ह] 0(��6 �� �� #� �� ह�w# �� �� )�FDL� 
ह #��� ह\ 6�ह ह�w# �� �4-_�4�'� 
ह� 
ह� ह-6  

 

 �� 0�.0�. �ह.��.�
  : #I���� �ह�&�, ����D>
 Wa|  D>�> ��> �
 

ह� L�6 )# ह�w# ��, (�� #I� �� ��k>� ह� 
ह� ह-6 7#�(< �� �ह� �< ह\  
...(9����)... 

 

 �� ��2�� : ��D>
 �# , W� ��
� ��� # ��<6 %ह(���(�� +� �ह(� ���  
�
 
ह� L� 7�
 �-N�
, W� )#�� ��( ��� �
 
ह� ह\? 

 

 �� ��.�F2. ?�
 :  �ह �ह] �
 
ह� ह\, 7#��(< '����"��� �ह 00y 0( 
ह� 
ह- 6 %�
 �ह � �
�� �� �ह ह�w# �& ह� +��� 6 

 

 �� ��2�� :  N�� ह-, N�� ह- 6 %Ks� ह-6 

SHRI B.P. APTE: At least, they are concerned about the issue involved. 
That is something which is good. An order under section 268 is passed for the 
purposes of public interest so that the police from Uttar Pradesh, the police 
from Maharasthra, the police from Gujarat, should not continue the 
investigation. "We will not relieve Telgi. We will control him here only. We will put 
him in a decent office, where he can continue his operations." Why this section 
268 order? The person who is incharge of the SIT, the Additional DGP, said, 
"Our investigations are complete" He said, "There are eleven cases. 
Investigations are complete." Still the State of Karnataka does not want him to 
go out. It is afraid that there may be some revelations, which they cannot 
afford. Then, there is one more disturbing aspect. A Special Court is constituted 
for the purposes of the cases in this scam, involving so many thousands of 
rupees. Only one case is transferred to that Special Court. Other eleven cases 
have not been transferred. No infrastructure is available to that Special Court. 
When a Special Court sits, the staff comes from the judicial service. But the staff, 
which is made available—I don't know whether there is any irony—is from the 
store and purchase department. Staff of the store and purchase department will 
assist a Special Court! Naturally, they don't have any experience of Court 
work. In the circumstances, the sales outlets of these fake stamp papers 
continue to flourish. The brother of a 
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Minister is a partner in one of the sales outlets. Telgi is the guest of 
that Minister. He stayed in Mumbai hotels on scores of occasions at 
the Minister's cost. In Maharashtra, a chain of police officers, right 
from the commissioner of Mumbai, is involved. The Mumbai High Court 
had to constitute a Special Investigation Team and monitor the 
investigation because Anna Hazare went to that court with a public 
interest litigation. 

Sir, I may say that I have certain reservations about the over 
enthusiastic judicial activism. But, in this case, I find that if the court 
had not intervened, none of these police officers would have been brought 
to the book. The Court has always said that for the purpose of maintenance 
of the rule of law, the court would intervene at any stage, and it would be 
socially active. And that is what the courts have done. We are not on 
why, or, in what circumstances the court is acting. We are on why the 
court is required to take such a step. Why is the Court required to monitor 
an investigation, which is the job of the Executive? It is because the 
Executive has thoroughly failed in Maharasthra. Now, the CBI has taken 
over because there is an order of the Allahabad High Court unless these 
three questions are adequately answered, scams will continue to recur. 
Therefore, I believe it is the responsibility of everybody to get correct 
answers to the three questions as to where the money has gone, what is 
the chain of this management, and how can you break this nexus. Thank 
you, Sir. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh). Sir, there is not 
much to speak about it because the important leaders from both the 
sides have given the total picture of the scandal. They have told what 
had happened. Sir, it is by far the biggest scandal in the country, which 
is still to be totally unearthed. A lot has come out; and still more has to 
come out. Sir, the Government of India should have been aware that 
there was a tremendous shortage of stamp papers. After the advent of 
globalisation, there was a great demand for stamp papers especially, 
by the corporate sector, either in the Insurance sector or in the banking 
sector, or other sectors. I don't know about the other State 
Governments, but we have been continuosly writing to the Government 
of India, right from the year 2000, that there was a shortage of stamp 
papers, revenue stamps, and other things. But my impression is that 
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because of this shortage, the scamsters were successful, mainly, in 
selling their fake stamps or judicial stamp papers. There is a lack of 
reconciliation in the States on what should have been the revenue, 
and what exactly was the revenue on this account. They should have 
made reconciliation every year. Had they done it, they would have got 
the information. That is also one of the reasons. So, Sir, what is 
happening is that a poor impression is being gained at the international 
arena. And, while talking on the Appropriation Bill also, I told that there 
was a very poor opinion about our country. You see a culprit having 
indulged in these types of scams, and who swallowed thousands of 
crores of rupees is still going scot-free with absolute impunity. For 
example, you take the case of Shri Ketan Parekh. What has been 
done to Shri Ketan Parekh? A JPC was constituted. A case has been 
registered, still the case is going on, and the extreme punishment that 
has been given to a person who indulged in stock market scam in this 
country is that he has been banned for 14 years by SEBI. That is the 
greatest punishment. We should have our own satisfaction. I have got 
my own doubts that Shri Ketan Parekh is still operating in the Mumbai 
Stock Exchange. When the Sensex has not been reflected in the 
fundamentals of our economy, when it has gone to the extent of 5,500 
points, and while discussing the Stock Market Scam, the same subject 
having been debated in this House one year back, even now, the 
Government is not vigilant today. 

It is the absolute failure of the regulatory system, lack of regulatory 
system. We can identify one person, two persons, three persons and 
give some punishment to them, but, ultimately, it is the entire nation 
who becomes the victim, because it is being projected very poorly. We 
are going to procure FDIs for the industries of this country; it is 
welcome, but how to get it when India has got such a poor picture to 
project. So, I request the Government of India, if at all necessary, to 
change the laws, come out with stringent provisions in the law so that 
stringent punishment can be given to these people. I do not want to 
politicise these issues—who has done it earlier—because, as he said, 
a Karnataka Minister's brother, who is the office bearer of the Congress 
Party, has done this. He is also, actively, involved. One of my MLA's 
name is also there. He has been immediately suspended from the 
Party. I do not want to politicise it, but, ultimately, we should care 
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more about the nation. India has got the respect among the comity of 
nations. How can we expect the investment from industrialists or 
overseas institutions into this country, if this is the state of affairs that 
are prevailing? With absolute sorrow, I am speaking this. These tentacles 
have been spread across more than 12 States. You cannot expect the 
buyer of the stamps to be an expert in judging whether it is a genuine 
stamp or a fake stamp. Ultimately, the State has to suffer. The main 
question is where has the money gone, how has he spent it? Has he 
indulged in moneylaundering and all these things? These are all 
important points. But what are the preventive measures that are being 
taken to prevent recurrence of such a scam? It is where the Government 
should come forward. I am not an expert in recommending how the 
Government should come out with fool-proof measures for preventing 
such scams. Sir, in 2000 itself, we wrote a letter that some fake stamps 
had been noticed in my State. On 31st August, 2001, we had requested 
the then Finance Minister, Shri Yashwant Sinha, to ensure that there 
should not be a shortage of non-judicial stamps and other registration 
papers. On 16the August, 2002, we requested for CBI inquiries, and 
on 21st of January, 2003, we wrote a letter to Shri Jashwant Singh, 
Finance Minister, to order for a CBI inquiry. On 27th of February, we, 
again, wrote to Shri L.K. Advani. Sir, we have been very vigilant and 
we have introduced so many measures, but in spite of that the poor 
public—it is very difficult to educate them-has been denied or which 
has failed. But, ultimately, the exchequer has been deprived of so 
many crores of rupees. Sir, this need not be debated much. Every 
party can take advantage of the situation that is prevailing, which I do 
not want, but I want the Government of India to be more vigilant. You 
introduce more effective mechanisms and strengthen the regulators. 
My personal opinion is and most of the Members on both sides will 
agree with me that it is the regulators which have failed in this country, 
especially, of the corporate sector. You gave powers to the Company 
Law Board. If a company indulges in a fraud to the tune of crores of 
rupees, the company will be penalised only with five thousand rupees. 
These are the laws we have. Sir, it is not fair on my part to comment 
on RBI, SEBI, and all these institutions, but it is a fact and it has been 
established, and if one refers to the report of the Joint Parliamentary 
Committee, he can easily ascertain which are the failures. So, the 
need of the hour is to strengthen the regulatory system in this country. 
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We have gone in our liberalisation of this economy and everybody 
wants to take advantage of it. And, this is the juncture where the 
Government should be more vigilant and strengthen the regulatory 
system in this country; otherwise, this type of incident will occur. I do 
not know why the concerned State Governments objected for CBI 
inquiries. 

I do not know because it is true that we too also have ordered for SIT 
in our State....(Interruptions)... No; prior to that. The court has a recent 
judgement. It is prior to that. Prior to that also, there was a 
demand.....(Interruptions)... Okay; I do not want to go into the details. 

Sir, finally, I request that the Government, not only on this aspect 
but in every aspect, should have a proper regulatory system. It should 
strengthen the regulators, and only then we can avoid recurrence of 
such incidents. Thank you, Sir. 

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, just in the morning, 
we had a discussion on the Appropriation Bill, and my colleage had also 
intervened on that. I could see that, probably, the Finance Minister, did 
not like this intervention the way he replied to that. He did not reply to 
many of his queries. Sir, I am once again repeating what he had stated, 
and I do not mean any politics out of it. Sir, India shines because it has 
100 billion dollars of foreign exchange reserves. What does India do, Sir, 
when there was a loss of 12 billion dollars? ���(�� �� ����� ह���? It comes 
to Rs. 60,000 crores, which means 600 billions. So, it was a loss of 12 
billion dollars. What does India do? These were the queries. What exactly 
it did? I am not going into the details of what this side or that side or the 
middle side said ... (Interruptions)... 

SHRI NILOTPAL BASU: We remain unaffected. 

SHRI DIPANKAR MUKHERJEE: It is not a question of that. You had 
been telling us, and we had been following, we have been very correct. 
Many times you had said that on the basis of unsubstantiated media 
reports, we should not follow. The Parliament, the Executive should not 
follow those unsubstantiated trade points for discussion. Today, if 
someone asks us, the Parliament as a whole, the Executives, in totality, 
of this Rs. 60,000 crores, what will happen? It was some media report. 
Mr. Nariman is also here. We are not very happy about what Mr. Apte has 
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also said about overactivism of the judiciary. Today, it is this media, it is 

this judiciary, but where does this Executive lie? Does the Executive 

have any responsibility of this twelve billion dollars? I am talking in dollar 

terms. Otherwise, it is a globalised economy, liberalised economy [�< 
�� ��� �ह] �
�� 0��ह<, 4q(
 �� ह� �
�� 0��ह< 6 And, I agree with Mr. 

Chavan when he said that in a liberalised economy, such scam can 

surface. �ह� ह� (��� �� ��0 #�( �ह(� ��(� L� 6  Privatisation is next to 

barbarisation �ह ह� (�� ��(�� ह\ 6 From both sides, many hon. Members 

do not like it. 
 

  ��  	 6��   �8�6� : ह� (�� I� ��(�� ह\6 
 

  �� ��.�F2. ?�
 : ह� �� W� I� '���( ह\6 

�� ��2��  	
@+Q : D�- O# �� ���j0� �ह] ह\6 About ten years' back, the 

name of one man was there is this House. At that time, my friends 
were on this side. One name was there; Mehta; Harshad Mehta. Where 
is Harshad Mehta now? Today, another name has come up. And, in this 
system, Sir, there was a time when—he is no longer there,—he was 
writing a column in a newspaper on "Market; and his expertise on 'share 
market'. We do not know whether in this liberalised economy and with 
this shining India, tomorrow we will find this gentleman writing some 
special expert comments in some newspapers. We do not know what 
will happen in this globalised economy. That day I found one of the 
Ministers—I do not know how much truth is there in that—made a 

statement in the Press regarding some case. He was referring to some 
case. The private sector has to, sometimes, cross the barriers of this 
frontier of these laws, and, sometimes, they had to intervene in such a 
way that the rigid laws of the country, which are not suitable for this 
globalisation or privatisation, may have to be made more flexible. I do 
not know whether this is the first step to what has been talked about, 
you talked about corporations, Security Press, etc. ��
��
�'� ह��� �� 
A�7��>�7+�'� I� ह��� 6 D>\� ���
 I� A�7��>�7J4 ह� +�<�� 6 Sir, this business 
can also be privatised. And, then this gentleman can claim 'well, what 
you thought about, I had an earlier thinking, I did it before you did it. 
Because of shortage, I went to the market. Market determines so many 
things. ��f�> #� 'q>x+ ह\ 6 Well, someone will come to fill up the market. 

Today, my question is this. On that day, we all said about this. This side 
was there. 
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I know what Mr. Finance Minister will reply. He cannot reply as to who all are 

involved, everyone is involved. D�- �D>
 �,� �ह] ह-? ��H4
 ह\, D>�> ������> ह\, 
#�@( ������> ह- 6 Everything under the State, State in a wider scope, is 

involved. And if the States know that this thing has happened, what can he say, 

Sir? I am sure if he says the same thing, what he said in the other House, I 

should not quote, but it was 'system failure'. � 3� �ह � ह#� W5 6 �� L� , ह� L�, 
&��� <� #�L L� 6  And he was not there; Dr. Manmohan Singh was the Finance 

Minister, at that time, that day, a decade back, when the talked about system 

failure, we ridiculed him—and I still ridicule the 'system failure' business—when 

everything was attributed to 'system failure'. �� &# #�( ��& Mehta to Telgi, 

'system failure' repeats after ten years, with a $ 12 billion scam. D��
 ��4� �� 
��� Wl>� #�ह� ��( 
ह� L� 6 �ह] D��
 ��4� �� aq
�� <�#0�+ %I� �8 
ह� ह-6 ह� # � 

ह� ह\, #�� #�( #� # � 
ह� ह\ 6 75 (�/ >"H# ��  ��
� �� I� # � 
ह� ह\6  aq
�� <�#0�+ 
�
+�� �8 
ह� ह-6 12 ���(�� �� D�- � I� �8��� 6 As Shri Prithviraj Chavan has 

already said, both scams would happen �a
 ह� �#D>� �� &�1 &��� 6 What is 

the surety that today someone can say that the system would not fail again after 

ten or fifteen years? Another $ 120 billion scam would come! And you can say 

that ISI is involved, and there is this nexus. 

The media, they have got some notions, are always looking for the 
politicians, as if others do not exist in this country. Today, it is not only the 
politicians; politicians, bureaucrats, police and officials of very high levels, 
vendors; who is not involved? This is the system! And when I say 'this 
system' at this stage, when such high police officials are involved in this, and 
if they are all involved in this nexus, and if we feel that this whole system can 
be distorted or can be used by some ISI or SSI or MSI or DSI or CSI, 
whatever it is, does it speak good about our system? Is it fair for a very 
senior politician who is the Deputy Prime Minister of this country? 

���� +� ��� ��(�� L� �ह(�? You must first have some introspection. �-&"#
� 
�� /]0 
ह� ह\ 6 �� �ह 
ह� ह\  )�
 ह� 
ह� ह-, �� �ह 
ह� ह\ 7�
 ह� 
ह� ह-6 ��& �� #� 
��(�
 �ह�� ह\ �� ��ह
��(� #� �
� 
ह� ह- 6 7#�� �,� 7��qH� �ह] ह-? �ह �ह� 
�#D>� ह\ �+# �#D>� ��  ��
� �� ����ह� k#ह +� �� �� �ह� L� – “�#D>� a� �(��
” 

And that day, when POTA was being discussed, he said about the same 
system and 
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about draconian laws. I am sorry if I am saying something wrong. When he 
walked out, he said that 7# �#D>� �� b#� ("�ह�H# ह\ �� ��>� cannot be 

handled by such a system. It is the same 'system' where a draconian law is turned 
out by the Home Minister. We have full faith that this system will be able to take 
care of that, if POTA will be implemented judiciously. This hypocrisy will have to 
go. This is the final thing. If you have to do it, then, you sort out the system 
failure. When we are talking about a 'shining India'. It is not that we are not 
happy about the Indian victory in Australia. But the Captain of the Indian Team 
should understand that <� victory #� �ह] ह���, ����, there should be 

consistency which is most important. If you want to utilise one year's growth to 
this thing— +� %#(� 0�+ ह-, #� ��
��> ��  �]0� ह\ 6 When we discuss about the 

$ 100 billion reserves, why this does not have the same thing? How will the 
child know what is happening in this country? It is not that only the politicians 
are involved; it is not only that the businessmen are involved; everyone, from 
the top is involved; there is something wrong somewhere. )#��  �(< +� 0��ह< 

that type of feeling, I�
� )&�, 7�4�� '�7k�� #� �ह] ह��� 6 So, Sir, I fully 

agree with the two things that have come out. I do not agree with Shri 
Ramachandraiah. Where has the money gone? Yes, at that time also, we asked 
where the money had gone. Has the present Finance Minister lost even a 
night's sleep? <� 
�� �� �]& I� )�ह��� /�5 ? When Dr. Manmohan Singh said 

that he did not lose his night sleep, we ridiculed him, taunted him. Today, we want 
to know whether the Finance Minister is even a little disturbed as to where these 
Rs. 60,000 crores have gone. Why is he not losing his sleep even of a night? 
Where has this money gone? If I charge, he will say, I don't have a media', I 
don't have the support of all documents? 

If I charge that this money is going to the stock market, can he stand up 

there and deny that this money is not going to the stock market? Or, it is being 

utilised somehwere else through some other routes, say, ISI route. Man may 

come and man may go and this system may go on forever. This cannot 

happen. There has to be some answer to this. The system has to be 

overhauled. Let the Government come out with it. If you want to say that 

whatever happened in this country with the system, it is ISI which is responsible. 

Let them give sweeping statement. If any 
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scam comes, we say, it is because of ISI and finish it out. If the 

Government feels that that is a serious change in the system, in the so-

called liberalisation system, if liberalisation means that type of scams, 

should we think twice about liberalisation? We should think. Today, there 

is an advice from the Supreme Court. If I organise a strike for some 

genuine demands or for some non-genuine demands and if some loss 

occur, then, that particular party or that individual who has called a strike, 

has to pay for it. Today, who is going to ask if there is a loss of Rs. 

60,000 crores of revenue of common men? Who is going to pay for it? 

Will we leave it to the court, or, will the hon. Judge...(Interruptions)... If 

someone causes loss due to strike, the trade union leader will be penalised 

for that. 

THE VICE CHAIRMAN 

(SHRI SURESH PACHOURI in the chair) 
 

A trade union leader will not ask, 60 ह+�
 �
�m ���, �ह 	
 I� �8 
#��� ह- 6  who is going to be penalised whether it is this Government or 

that Government or Telgi and so on. We do not know who is going to 
be penalised for that? That is the reason. The system itself is 
responsible. Someone has to talk. The Finance Minister has to say that 
he will tell in a specified time that he will tell this Parliament the end-use of 
this money. Today, the Finance Minister is not here; I am not very much 
worried. So far as this side is concerned, our queries will never be 
replied because these cannot be replied. We are not going to do this 
cosmetic business debate on what is being done. We are asking the basic 
questions. We are going to ask the Finance Minister only one or two 
things. Would he come out with a statement within some stipulated time 
regarding end-use of this money? Secondly, does he have any options, 
if any, to have some real and drastic changes in the system so that 
after again ten years— whosoever is there whether this side or that 
side, we will not be there, don't worry—they should not come out again 
with any explanation on the systemic failure of this nature? Thank you. 

Thank you for giving this opportunity. 
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 ?;qrا I+�r ��ا A�5"V ��، دو"�ں ����ڈس �ے �ہ& ا��ے ڈ�/U�   ": ا��	�د
 ��/� Jج اس دV $�ں ��� ہ� رہ� ہے، - ہ�ں $�ں �ہ& ز�دہ ڈٹ�L $�ں "ہ�ں !�"� ��ہ��-ہ�ۓ ہ�ں

�ے �/��اں ��<�ں �ے ��m $�ں �Jے ہ�ں �� ��گ ������ا"�ں �� "�eت �? "�2ہ �ے د���� *!
ہ�ں �ہ ہ ��گ د� V� ��f"ے �ے �6ے، د� V� �E"ے �ے �6ے �ٹ���ے <ۓ ہ�ں ہ ��� �� 

�?، ��رہ <��ٹ��ہ، �ہ3/ہ،  دV $�ں ا�/�'ڈل �� �ہ& ز�دہ ہ�ۓ ہ�ں ��ا�ہ، �ٹ-رہے ہ�ںJ ?
� ہے �2�� ہے ��رv �� �* �ے �ڑا <��ٹ��ہ ہے -����رسJ ٹ��ہ�ہ ا�ٹ�;> <� ��/� اب !� 

����ر اس <��ٹ��ہ �ے �m "ہ�ں �/�? 	3�fے ��ت Jٹ\ ����ں �ے ����2ر ہ <��ٹ��ہ �J Eرہ� 
�ہ �H "ہ�ں، ہ ��  ا�'? �ڑA ����ر اور ا�'� �ڑا اڈ$'�ٹ�U� ��/� ����ر �� اس ��-ہے	 

���ے ہ�ں، وہ�ں �ے ہ -��M? $�"� "ہ�ں !� �/D�� ٹ�" �	1 �ے ا"�ر !ہ�ں �	 ?� H��" 
 ��رA -ا�ٹ�;> ��> �� Jرہے ہ�ں اور ����ر �� 	�ہ "ہ�ں، ہ �ہ& ہ? ا���س �? ��ت ہے

�? !� رہ? ہے �ہ وہ دV !1 $�ں اH �� ��وڑ ��گ رہ�ے ہ�ں او'� x�$ا Aر د"�� $�ں ہ;�ر
 ��وڑ ��<�ں �ے <�� $�ں Jج ��? ٹ�ا�3ٹ "ہ�ں ہے، اس دV $�ں ا�'� �ڑا <��ٹ��ہ؟ ا��? 45

�''1 $'�ٹ� ہ ��? �ہ'ے �� ���ر "ہ�ں ہ�ں �ہ ہ <��ٹ��ہ ��'ے �� ہے�� H�- �� ان H� ?��ا 
� ہے �ہ <��ٹ��ہ ��'ے �� ہے�	 L� ? "ہ�ں��ہ �ہ 	-�J ن "ہ�ں��� ?��� H� ?��ا �	اس �ے او  

�? �ے ��گ ���رت ورش $�ں "�ٹ ��"ٹ رہے ہے-ہےJ 1�? اJ ہ� ��� �J ں�$ m�� ?��ا - 
 1�? اJ ج �ہ� !� رہ� ہے �ہJ �! ہہ ���"� 	ڑے <� �ہ  ��J ہ�ؤس �ے ا"�ر �1 $'�ٹ� �''���
 Aہ�ں ہے �ہ ہ;�ر" �� ���? �ے ��گ ���رت ورش $�ں �ہ& ��رے "�ٹ ���x رہے ہ�ں، اJ

 ا�'� �ڑا ��"ڈ ہ� رہ� ہ� اور ا��? �H اس �ے -�ر وہ "�ٹ ��> رہے ہ�ںا�? 	�1 �ے ا"
ہ - $�ں �� �ہ'� ��ہ�ں <� �ہ ���''1 $'�ٹ� +��* ہ�ں ��J ���ن دں-��رے $�ں 	�ہ ہ? "ہ ہ� 

�? �� "�م ��/� اس �ے "ہ�ں J 1�? اJ ہ +�ف!� "�ٹ وہ�ں �ے Jرہے ہ�ں، اس �ے �6ے 
�ے ہ�ں/� m�-! ہ ��J ا"ہ�ں �ہ�ں � �اب د'� 	ڑ�2 �ہ ��� ہ "�ٹ 

 

†Transliteration of Urdu Speech. 
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 "�ٹ �ے او	� $;�M رہ�� ہے، ا�ٹ�;> 	� �D	� �M;" ���ں "ہ�ں؟ ا"ہ�ں -"ہ�ں ��> رہے ہ�ں
�� ہے"ے ا��? �ہہ د� �ہ ا�ٹ�;> �? }�ورت "ہ�ں ہے، ���Q ا�ٹ�;> �ے ہ? ��م/� L� - 

 �ہ�ں ��? ا������ "ہ�ں ہے، 	|�ہ ��ت "ہ�ں ہ� رہ? ہے �ہ ا�ٹ�;> �? -��ر ��را�F ا�F ���ن
 	�� �ہہ رہے ہ�ں �ہ ہI "6ے ~��ے �� ا�ٹ�;> ���	�ں <ے اس ~�ح -}�ورت "ہ�ں ہے

 ان �ے 	�س اس �� ���? !�اب "ہ�ں ہے �ہ -�ے !'�� �ے ��m $�ں اH ���م 	��ا ہ� رہ� ہے
 ہpار ��وڑ 32 ہpار ��وڑ �� ہے، 	�� �ہ� �ہ ���22ے رو�� !��ے 	ہ3ے �ہ� <�� �ہ ا�ے 

 ����ر اس �ے - ہ ا�ہ�س �� �* �ے �ڑا <��ٹ��ہ ہے- ہpار ��وڑ �� �ہ� ہے��66، ا��? 
?� 	3�fے د"�ں !* ��ر<F'! ?� L ہ��? اور -�m "ہ�ں �/�?، اس �ے ���گ "ہ�ں �/

���� Aں "ے ہ;�ر�<�ن �ے ���وں $�ں <�1 �� ہI �ے !'F �? �* اس ~�ح �ے 	���
��ن ���	 Iہ ہ� ���<�ں، ��ہ �ے ��<�ں "ے ا�ے ا	'? !�& $�"� !* �ہ �3/3'ٹ� "ے ��J �ہہ د

 اس �ے ��N ��? !�& -����ر، "�از �5� �� ��J وار"'F دA �ہ ا	'? ��!�ں وہ�ں �ے ہٹ�ؤ
���J p? ہے �� !ہ�ں $�ٹ�� $�ٹ��  !* ���? ا�? -�� �ہ�ا ا	'ے �� 	� �ے �� <��م رہے ہ�ں

 ا�'� �ڑا <��ٹ��ہ ہ�ا ہے اس �6ے اس <��ٹ��ے �? -ہ��� ہے ا�ے !A�3 <��"ٹ !��ے ہ�ں
?� ا��? -����ر �� 	�رA �? 	�رA !�اب دہ? ��'? 	ڑے <?، ����ر اس �ے �m "ہ�ں �/

 E��	 ے 5ہ�وں $�ں'���ں، ���� �ہ ہ <��ٹ��ہ ��'? ر�� ��/� -ہ�ا ہےہ;�رے ������ں "ے �
�ں ���ں اور ��"�ٹH �ے $'��ہ �iص �� $ہ�را5ٹ� اور ��"�ٹH �� ہے $ہ�را5ٹ� �ے $'
�?، $�ں Jپ �ے $�ده�I �ے �ہ'� ��ہ�ں <� �ہ �ہ& ہ? <;�����M �ے ���\ ا"/�ا��A ہ�"� 

 $�ں !* اس 2002 ہ �� اH 	�"� �ے 	�������J 1 $�ٹ� $���، ا"ہ�ں "ے "�$�M -��ہ6ے
���ال �;�ٹ? �? �? ا"/��! ،?����ال �;�ٹ? �ے ا"/�ا��A ہ��! ،?�ا��A �? �5و�rت ��ا

 �M;ں د��$ m�� ے� A��� �ہ 2002ا"/�ا��L� A ہ? رہ? ��? �ہ اس ا"/��� $�ں ا"ہ�ں "ے �
$�ٹ� �5$�، !� ا��? <����ر ہ��ے ہ�ں اس $�ں ان �� �ہ& �ڑا رول ہے، ان �� ا"�ا��$�'ٹ 

ہ ا"/�ا��L� A ہ? ر-ہے  �M;ٹ? ��� 2002ہ? ��? �ہ د�	ں ہ;�رے $ہ�را5ٹ� �ے ڈ�$ 
 	��D وا��ں، $�ڈ� -$'�ٹ�، ہ�م $'�ٹ�، ��� $'�ٹ� "ے $L �� ا�? � �$�5� �U;'�ا	��'ٹ ���

"ے ��ال ��� �ہ Jپ !'ہ�ں 	��� �'U;� 1�6M;$ �� �'? �? ا�'? �ڑA ذ$ہ دارA د'ے !� رہے 
ان �? ا"/�ا��L� A رہ? ہے ا"ہ�ں "ے ���ه� �ہہ ہ�ں، ان �� "�م ا�ٹ�;> <��ٹ��ے $�ں ہے، 

  د� �ہ $�ں "ے !����ال �ے ��ت �? ہے، ا"ہ�ں "ے �ہ� ہے �ہ اس �ے
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 ا��? !� ہpارے !? �� - ہ 	�را ر/�رڈ $�ں ہے-ا"�ر ان �� ���? ا"�ا��$'ٹ "ہ�ں ہے
 $�ں 	�را ہے �ہ ڈ	ٹ? ��� $'�ٹ� "ے �ہ� ہے �ہ 	ٹ�L� 1�� �U رہ� ہے اس $�ں ر/�رڈ

 اس �ے ��N -$�ں "ے !����ال �ے ��ت �? ہے اور اس $�ں ان �� ���? ��'� د'� "ہ�ں ہے
��� �3j ے اس �� $_3* ہے �ہ ان �� ا�ٹ�ٹ;'ٹ� ا"ہ�ں "ے -ا��? �$�5 +��* <����ر ہ�

�، اس دV �ے �-!�ن ��!\ �� ���J ا�ٹ�ٹ;'ٹ Hہ& ہ? ر��D/ٹ�ڈ Jد$?،  اس �ے ��N ا
� �ہ Jج $ہ�را5ٹ� �ے ا"�ر J و +��* �� ا�ٹ�ٹ;'ٹ��M$;6M? �ے ���^ 	���U;� 1'� ر
 �/�ڑA �ڑA 	��ٹ 	� !� �;J �'Uرہے ہ�ں، 	���1 وا�ے Jرہے ہ�ں وہ �6? ��وڑ رو	ے د

 - ا"ہ�ں "ے ٹ�3? و�ن 	� ہ ��ت �ہ? ہے- ہ ا�ٹ�ٹ;'ٹ ���D ہے-ان 	��ٹ�ں 	� Jرہے ہ�ں
�ہ�ں ا�� �� "ہ�ں ہے �ہ وہ? ا�ٹ�;> وا�ے <��ٹ��ے �� 	��ہ، !� �5$� "ے ��� ���، وہ? 

�ےJ�	 ٹ��	 �/ اس ����ڈ �? ہ� � اس ����ڈ �? ہ� - اس �? ا"/�ا��A ہ�"� ��ہ6ے-�* د
ہ ہے �ہ $ہ�را5ٹ� -}�ورA ہے ��/� اس �? ا"/�ا��A ہ�"� �ہ&  p�� Aے }�ور� *� 

 $�ں ہ�ؤس $�ں -ٹ�س ہ�ں، ان �? ا"/���A ہ�"� �ہ& }�ورA ہےاور ��"�ٹH �ے !� $'�
 �ہ ��ت �ہ'� ��ہ�� ہ�ں �ہ ا<� ��? 	�������J 1 �ے ہ��\ $�ں ہ ا"/���A رہ? ہ��? �� �5
 �! �	 �Uرٹ �ے ا"ٹ���� ?�ہ �ہ& i�5? �? ��ت ہے �ہ ہ� �/�� ?�J ہ�ں" ?��f� ہ

Aر�	6? ہے، !1 $�ں $�ٹ� > ?��? ٹ? �'�J 1��، ���ڑے ا@�� �� ہ�ں $�ٹ� 	�رA �� و@
 اس �6ے ہ -���ڑے د"�ں $�ں 	�رA �? 	�رA ر	�رٹ ہ��? ��رٹ $�ں د'? 	ڑ�? ہے

 	ہ3ے �ہ& - $�ں $�ٹ� 	�ر� A� �M$ر� ��د د'� ��ہ�� ہ�ں-ر	�رٹ �ہ& +)�J hرہ? ہے
�? �? ا"/�ا��A ہ�"? ��ہ6ے، �� $ہ�رJ ?� ?� ہ� ?�� ?�ا5ٹ� �ے ��<�ں "ے Jواز اٹ��

�? ا"/�ا��A �? }�ورت "ہ�ں ہےJ ?� ?� ر";'ٹ "ے �ہ� ��� �ہ�>- V/	 ہ�� *! �/�� 
  -اور ا	�زU� دو"�ں �ے "�م J"ے �2ے �� $ہ�دے ہ;�رے ہ�ں �ہ�ے ہ�ں �ہ

V/اده� ��M� اپ "Aر�f	 V�� A�5 :"6ے���ہ " Aر��;'ٹ��	ان -  
?;qrا I+�r ��ا A�5 :ہ "ہ� �� !* دو"�ں �ے "�م -�ں��، $�ں "�� Jد$? ہ�ں، $�Cے 	

�? ا"/�ا��A ہ�"? ��ہ6ےJ ?� ?� ہ �ہ� �ے �2ے �"J- اہ? $�ں��ے ��� Aر�	ٹ� �$ �/�� 
��ڈ ہے�eٹ��� ��'! Aر�	رہ? ہے، اس �ے  L� m"�! ?� ?ٹ ?�J 1 $�2 !* ��2 �ہ -!� ا

  ��M? �� "�م Jرہ� ہے، ���? �fـ�"ے واK "ہ�ں ہے اور �ہ�ے در� $�ں �* �ے �*

* Expunged as ordered by the Chair. 
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�? ا"/�ا��F"�$ ?� A �? ہےJ ?� ?� ں "ے اب�ا"ہ �رہے ہ�ں � �-ہ��\ ده �ں ��$ ،�� 
 Aر�	اور  V�ہ'� ��ہ�� ہ�ں �ہ اس ہ�ؤس �� ا"�ٹ��U� د'� ��ہ6ے �ہ ��3ے 	�رے د

�? ا"/�ا��A ��ے، J ?� ?� اہ? $�ں ا�ٹ�ٹ1 $�ں���� ?� Aر�	ہ�را5ٹ� $�ں $�ٹ� $ �/��
!� ا"/���A ہ� رہ? ہے وہ ا"/�ا��A �3'? ��ہ6ے ���"/ہ اس ا"/���A �ے ہ;�ں �ہ& 

  -ا$��ں �2? ہ��? ہ�ں اور ہ �ہ& +)�h ا"/�ا��A ہ�<?
E$ ٹہ�ا�ے � ،��> ���'1 دK �� رٹ ��"ے�D$ا �D�	 �� ?$دJ دے، ��23? !��ے�اس -$ہ 

/�ا��A ہ�"? ��ہ6ے �ہ 	��D ا$D�رٹ ��"ے �ے �6ے اور ��ٹہ دK"ے $�ں �1 �? ��? ا"
�1 �� ہ��\ ���؟ ہ ا"/�ا��A ��? �ہ& }�ورA ہے اور �iJ $�ں $�ں �ہ'� ��ہ�� ہ�ں �ہ 
 �� Aا�ے �ے !ڑے اده�/�ر�ے �� ��� �ہ;�رے $'�ٹ� +��* "ے اس ہ�ؤس $�ں ���ن د

 �H "ہ�ں ہٹ�، اب دV �ے وت $'��A اور ا�'ے $�ں "ے ہٹ�"ے �ے �6ے �ہ�، ��/� وہ ا��?
ذ$ہ دار Jد$? ہ�"ے �ے ��N ا<� وہ ا�ے اJ Hد$? �� ہٹ� "ہ�ں �/�ے، ����i& "ہ�ں �� 

 - ا"ہ�ں ��را رpا�� �� د'� ��ہ6ے-�/�ے �� ا"ہ�ں وت $'��A رہ'ے �� ���? �^ "ہ�ں ہے
�ے }�ورA ��ت ہ ہے  اس �6ے �* -ا"ہ�ں اس ���? 	� ��ٹ�'ے �� ���? �^ "ہ�ں ہے

�ہ �rم Jد$? ��رA ���� ہے، ��$5�N? ���� ہے �� اس �? �pا ہ�، ��/� !� $'�ٹ�، 
���رو��ٹ1 اور 	���1 !� �ہ اس د� V� �E"ے وا�ے ذ$ہ دار ��گ ہ�ں، ا<� ہ <��ٹ��ے 
 ?"�! Aادp� &|� ?'"� ��ہ6ے �ہ ا"ہ�ں ا��ن ہp$�ں L$�5 ہ�ں �� اس �ے �6ے �� ہ 	�وو

  -6ے �ہ ��گ ��$> !���ں��ہ
 ہpار ��وڑ اور J"ے وا�ے د"�ں $�ں 	�ہ "ہ�ں اس $�ں اور ��'ے ��وڑ �� 66$ہ�دے، 

�ے - ہ �� ا�ہ�س �� �* �ے �ڑا <��ٹ��ہ ہے-<��ٹ��ہ "/3ے <��~ h�(+ A�� اس �? ا"/�ا
 "ہ scam �ے �� �ے "���ؤں ��، ���رو ��ٹp� &|� 1� 1ا $3'? ��ہ6ے ���ہ دو��ے

 - $�ں اور ����ں 	� "ہ�ں !�"� ��ہ�� ���"/ہ ��<�ں "ے �ہ& ا��? ���ہ �? ہے-���ںہ�"ے 	
  -Jپ "ے $�Cے و@& د�، �ہ& �ہ& 5/�ہ
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†SHRI ABU ASIM AZMI (Madhya Pradesh): Thank you for giving 
this opportunity, #
, &��� #�74 #� �ह � %Ks� �4#�#� ह < ह\6 �\ �ह � J��&� 
�4>�( �� �ह] +��� 0�ह�� ह"  6 (���� W+ 7# &�' �� ��� ह� 
ह� ह-, +� 
�q�(�>�'��# (��� ��  ��0 �� +��� ह\ �� (�� �q�(�>�'��# �� घ�=� #� &�/�� ह\, �� 
�� (�� &�' �� �0��� ��  �(<, &�' �� 0(��� ��  �(< ��N�< �< ह\, �� ��� �
 
ह� ह\ 6 
&�' �� D�- 4H# �� �ह � #�
� ह < ह\ – ह��(�, �">�W5, 0�
� घ�>�(�, �ह(��, 
��a�#�,  (���� %� +� �ह D>�O� घ�>�(� W�� ह- (��� ह-, 7��ह�# �� #�#� �m� 
घ�>�(� ह- 6 #
��
 7# घ�>�(� #� �0 �ह] #��� 6 ��s(� #��-WN #�(� #� (����
 
�ह घ�>�(� 0(� W 
ह� ह- 6 7��� �m� #
��
 	
 7��� �m� <4����D@�'� (���� 
#
��
 �� 7#�� ��� �� �ह], �ह �� �I� ���� �ह] +� #��� ह-6 ���#� �� A�# ��  
%&
 +ह� ��> s��� ह\, �ह] #� �� D>�O� s��
 W 
ह� ह� 	
 #
��
 �� ��� �ह], 
�ह �� �ह � ह� %a#�# �� ��� ह- 6 #�
� & ���� �� ह��
� s�� ���� +� 
ह� ह- �� �ह 
&�' �+#�� <� #, <� �
�m (�� 
ह�� ह� 	
 45 �
�m (��� ��  घ
 �� W+ I� 
>q�(�> �ह] ह-, )# &�' �� 7��� �m� घ�>�(� ? %I� �� a�7��# ����D>
 �ह I� 
�ह�� �� �-��
 �ह] ह- �� �ह घ�>�(� ����� �� ह-6 %I� �� 7��� �ह ��� I� �ह] 
0( ���� ह- �� �ह घ�>�(� ����� �� ह- 6 7#��  w�
 %I� �� ��5 ���� �ह] W�� ह- 
6 %I� ��0 �� W�� L� �� W5<#W5 ��  (�� I�
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SHRI JANARDHANA POOJARY (Karnataka): Sir, at the very outset, I 
submit that this is one of the heinous crimes committed against the national 
economy. It has affected the country's economy. Sir, wild allegations have 
been made against the Karnataka Government as well as the Maharashtra 
Government from the Treasury Benches. I am sorry to say that without knowing 
the facts of the entire case, they wanted to put the Karnataka Government and 
also the Maharashtra Government in the dock. 

*Expunged as ordered by the Chair.  
†Transliteration of Urdu speech. 
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Sir, you may kindly note and take into consideration how this entire 
incident has taken place. Twelve old printing machines in use at the India 
Security Press, Nashik were at auction without dismantling and removing 
designs, in clear violation of the Security Act, it happened in 1997. One 
of these machines definitely reached Mr. Telgi. Positive prints of stamp 
paper were also pilfered out of the Nashik Press. And, the modern 
investigation reveal that the paper technology, so crucial to prepare the 
fake stamps and stamp papers was passed on to Telgi in the year 1997. 
If this, is the investigation, then, who has to be held responsible? May I 
know whether the Central Government was in existence—because I was 
also in the Finance Ministry, I was looking after Nashik Note Press and 
also the Printing Press—to monitor these offence? When these offences 
had been revealed, whether the Central Government had taken cognisance 
of them? Whether the Central Government acted on this? Sir, seven 
cases were registered against Telgi when the BJP and Shiv Sena State 
Government were ruling Maharashtra. But, Telgi was not arrested. Why? 
Who prevented the BJP-Shiv Sena State Government? He was levelling 
allegations against the Karnataka Government and also the Maharashtra 
Government, then, what was the role of police during the BJP and Shiv 
Sena Government? May I know whether they seized any amount? What 
prevented them from taking action, if not to locate the properties, at 
least, to arrest him? They did not do that. But, the Karnataka Government's 
police arrested Telgi in Rajasthan at Ajmer. He was arrested and put in 
judicial custody. And, whoever had made telephone calls to him, those 
were recorded. I appreciate Mr. Hazare, who was fighting against 
corruption, who took the cause. In pursuance of his petition, all these 
things started moving. The Karnataka Government submitted all these 
papers and also the telephone conversation to the Mumbai High Court. 
They did not suppress anything. Not only that, within a short span of two 
years, they submitted 11 chargesheets against this accused and others. 
After having said that, now what is the role of the police? The State 
Government of Karnataka had set up a Special Investigating Team, just 
like what they had done in Maharashtra, SIT. These officers and their 
performance were appreciated by the Mumbai High Court. And, even 
prior to that, when these things were brought to the notice of the Central 
Government, it refused to hand over these cases to the CBI. The CBI 
refused to take up the investigation. Why? 
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When the investigation was going on efficiently with creditable 
performance, there was a hue and cry inside the Legislative Assembly from the 
hon. friends' party saying that CBI has to be entrusted with it. What the 
Mumbai High Court has stated? It has stated that Mumbai Police are doing 
very good work; Karnataka Police are doing commendable work. So, CBI 
investigation is not required. Forget the plea of Maharashtra Government or 
anybody. A Police Officer known for his integrity, considered as an efficient 
Police Officer in the entire country, Mr. Rebeiro has stated that Mumbai Police 
are doing very good job and this investigation need not be given to CBI. 
Immediately after the arrest of this accused, our Chief Minister had written to 
the Central Government, to Shri Jaswant Singh. I have respect for him he is a 
very efficient Minister, but what has he done? Did he take any action? Was it a 
small case? This is the worst case we have seen in recent history. What has 
happened? Why has he become inactive? Why has the Central Government not 
taken any action? Now, the hon. Deputy Prime Minister, being the Home Minister 
of the nation, says, "No". Everything has gone up and down. What had 
happened? You are the Home Minister of the nation. What are you doing? 
What was your Home Ministry doing? Nothing. Now, the question is very 
simple. Mr. Telgi was in custody and was telling that he did not want 
investigation by the State Government. An accused was telling this to the 
nation, to the system, to the Government of India. He wants the investigation 
by CBI. Please, answer that. That means the State Government police are very 
active, proactive, efficient. They are not showing any mercy or latitude. I want 
the CBI, an accused is telling. Have you heard it anywhere? That means he is 
happy with the CBI. That means Central Government is helping him. Telgi 
and all his associates should be punished. They should be given the maximum 
punishment, so that nothing should happen in the Indian economy hereafter. 
Sir, sorry to say that. Wild allegations were there, otherwise, I would not have 
spoken. The Home Minister has stated that the Karnataka Government has 
become inactive. Please, take action. Nothing has happened. Still there is 
your allegation that we are not approaching CBI and that we are not 
agreeing. We are not agreeing. Why? What is the CBI's credibility today? Yes, 
I was also in the Central Government. There were fraud cases in banks. Its 
credibility was high. It was the prime investigating agency of the country, but 
today it is not like that. What had happened in Babri Masjid case? Why the 
Home 
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Minister of the country was left out after filing the chargesheet? Let the 

Central Government answer. What had happened in Tehelka case? 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please come 
to the point. 

SHRI JANARDHANA POOJARY: Please, pardon me. But there were 
wild allegations against Karnataka Government. Why has that not been 
done? What had happened in Tehelka Case? The entire country saw the 
house of the Defence Minister was being used in taking money. The 
world has seen it. What has CBI done? The President of BJP was speaking 
against our Karnataka Government. He was found taking money. What 
had happened? 

%2��T�U (�� �
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SHRI JANARDHANA POOJARY: Sir, I am speaking on the issue. 
He has made the charge that we have not given it to the CBI; we want 
to suppress the things. 

%2��T�U (�� �
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SHRI JANARDHANA POOJARY: That level was not there; that is 
why I am answering. Otherwise, it should not go unanswered, Sir. And 
what has happened? ...(Interruptions)... What I am now saying is, in 
that case, the entire proposers have reported the matter that the unit 
was destroyed; no action has been taken against them. So, my 
submission is, the country has lost it credibility. We are also not crying. 
Our Police officials have done a wonderful job; they are booking all the 
people; so, we want them to continue. And why? I am sorry to say, 
Sir—please pardon me for telling this—It is politically motivated. They 
are making an attempt to give it to the CBI. And our Opposition Leader of 
the BJP brought the informant to his House, and involved the Opposition 
Leader, and also a Chief Minister in the country! It was done in the House 
of the Opposition Leader! Why? Can the Opposition leader of a State do 
that? The Opposition Leader in the country! The President of a national 
party! Was his name involved? ....(Interruptions)... Why has their 
Opposition Leader—I do not want to mention his name—done it? Who 
got the courage? Who gave them the courage? That courage was given 
not like that! I want to say, it is done by the top! I am sorry to say. Then, 
the other day, the Deputy Prime Minister was meeting the lawyer of Telgi. 
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We really never heard! And after coming out of his office, and after talking 
to the Deputy Prime Minister, he made the allegation! Why? Who tutored? 
Why has it happened? That means, you want to destabilise the State 
Government; I am sorry to say; you want to use CBI ...(Interruptions)... 

�� �. + �	� (%G  ��,6) : 7# �
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SHRI JANARDHANA POOJARY: Yes, I am coming to that. You want 
to destabilise the State Governments, and, then, you want to rule the 
country! And you want to malign the national parties that are supporting 
you! You people are doing all these things. So far as the Karnataka 
Government is concerned, we are not sparing any person. We want firm 
action to be taken against all the people. We deny all the allegations 
made by the brave Treasury Benches, before I started speaking, In strong 
terms, we deny them. On the contrary, Sir, I appreciate the State 
Government, and also the Maharashtra Government; not only that; the 
police of Karnataka and also the police of Maharashtra they are doing 
extremely good work. Don't be under the impression that what you have 
stated about the Ministers of Karnataka, what you have stated about a 
Member of the Legislative Assembly ....(Interruptions)... What about your 
Minister? ....(Interruptions)... The name of a former Deputy Chief Minister 
belonging to your party was brought in! Why? Any action? 

SHRI S.S. AHLUWALIA: What about the present Deputy Chief 
Minister? 

SHRI JANARDHANA POOJARY: That is why, I am saying all these 
things; all these allegations can be made against any person. 

SHRI S.S. AHLUWALIA: We should substantiate it, that yes, the 
Deputy Chief Minister of Maharashtra is involved; otherwise, we should 
not mention the name. 

SHRI JANARDHANA POOJARY: You are correct, and I fully agree 

with you. Then, you have to guide your Members. 

SHRI S.S. AHLUWALIA: What is its? ...(Interruptions)... He has 

not mentioned where from these Ministers have come. He said, there 
are 19 Ministers' names in the Telgi tape. The tape is there. 
...(Interruptions)... 

SHRI JANARDHANA POOJARY: He has stated that the Karnataka 

Minister was involved. ...(Interruptions)... 
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SHRI S.S. AHLUWALIA: "The brother of one of the Ministers was 

arrested", he said. ...(Interruptions)... What is this? ...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: He said, 'The brother of a Karnataka 

Minister." It has come in the newspapers. 

SHRI JANARDHANA POOJARY: You find out whether he said it or 

not. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please 
conclude now. ...(Interruptions)... 

SHRI JANARDHANA POOJARY: He said, "Investigation has to be 

directed towards that purpose also." 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Poojary, 
please conclude now. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: When you generate heat like this and you 
can't substantiate it, it is useless to discuss this matter. 
...(Interruptions)... 

SHRI VAYALAR RAVI (Kerala): Sir, I agree with Shri Ahluwalia. 
When we can't substantiate them, such allegations should not be made. 
When we speak of the tape containing 19 names of different parties— 
different political parties ruled both the States for the last ten years— 
we will be able to produce the tape, which is available, in the court or 
somewhere else. This is only a statement of the lawyer of Mr. Telgi. 
He is making all kinds of allegations. I agree with that. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Vayalar Raviji, he has not mentioned that 
this Minister belongs to your party or my party. But Mr. Poojary—I 
respect him like my elder brother—said, "the Deputy Chief Minister of 
your party", Then he said—I was not here; but I heard from outside— 
that the President of our party took bribe. How did the political party 
take bribe? That is a case two years old; but this scam is going on for 
the last 12 years. You know, Mr. Poojary, you are the former Minister 
of State for Finance. You know everything. ...(Interruptions)... You know 
everything. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, he 
is concluding. ...(Interruptions)... Let him conclude. ...(Interruptions)... 
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SHRI KAPIL SIBAL: Sir, it should come on record that no political 
party has monopolised corruption in this country. That should come on 
record. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Poojary, 
please conclude....(Interruptions)... 

SHRI VAYALAR RAVI: Ahluwaliaji, I agree with you. But the fact 

remains that it was in 2001 that the Karnataka Government started 
taking action and arresting people. That is the point. (Interruptions)... We 
are not accusing any Government. (Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Poojary, 

please conclude your speech. 

SHRI JANARDHANA POOJARY: Everybody agrees that action 
should be taken against all the people and nobody should be spared. 
But, at the same time, the prosecution case should not be weakened. 
Innocent people should not be hauled up. If innocent people are hauled 
up, there will be a dilution of the investigation. Unfortunately, the Central 
Government is trying to weaken the Telgi case. That is the charge. 
Don't do that. (Interruptions)... 

SHRI S.S. AHLUWALIA: What is that? (Interruptions)... 

SHRI JANARDHANA POOJARY: That is what I am saying. Don't 
dilute it. (Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, I need your protection. What is he 
saying? What is the charge? (Interruptions)... What is the Central 
Government doing? (Interruptions)... 

SHRI JANARDHANA POOJARY: The Central Government is 
diluting the case. (Interruptions)... 

SHRI S.S. AHLUWALIA: What is the Central Government doing? 

(Interruptions)... 

SHRI JANARDHANA POOJARY: The Central Government is diluting 

the case. (Interruptions)... 

SHRI S.S. AHLUWALIA: Diluting? 

SHRI JANARDHANA POOJARY: Yes, diluting. ...(Interruptions)... 
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SHRI S.S. AHLUWALIA: Your Chief Minister says, "No, it will not go 

to the CBI."... (Interruptions)... 

SHRI JANARDHANA POOJARY: That is what we have stated 
...(Interruptions)... 

SHRI S.S. AHLUWALIA: Then why are you denigrating the prime 
institution of the country? ...(Interruptions)... And you are saying that we 
are diluting it! ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, 
please. Mr. Poojary, please conclude. ...(Interruptions)... 

SHRI VAYALAR RAVI: The Minister can deny it. There is no problem. 
...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Raviji, please. 

He is about to conclude. Mr. Poojary, please conclude. ...(Interruptions)... 

SHRI JANARDHANA POOJARY: Now, it is for the entire House to 
send a message that this type of criminals would be hauled up, strong 
action would be taken and nobody would be spared. If we don't send 
this message and if we go on making some allegations against innocent 
persons, I tell you, the investigation will lose its credibility. That should 
not happen. Here are four or five police people, as I have submitted, 
who have done a good job. The judiciary is monitoring the investigation 
and it has given a certificate. It has said, "A CBI investigation is not 
required"....(Interruptions)... 

SHRI S.S. AHLUWALIA: Why? 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, 
please don't interrupt. Let him conclude. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: The point is that 18 States are involved, 

not one State....{Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, he 
is about to conclude. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: The poor State of Vayalar Raviji, Kerala, 
has officially announced that it is losing Rs. 300 crores per month. 
...(Interruptions)... 
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, If you 
want to speak, please give your name. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: You state that you don't want. 
...(Interruptions)... Mr. A.K. Antony says, "we want a CBI inquiry", and you 
say no. ...(Interruptions)... 

SHRI KAPIL SIBAL: It is factually incorrect. The State of Maharashtra said 
before the court, "We don't mind an inquiry by the CBI". 
...(Interruptions)... 

SHRI S.S. AHLUWALIA: I am talking of Karnataka. ...(Interruptions)... . 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, if you are 
really interested, please give your name. ...(Interruptions)... 

SHRI KAPIL SIBAL: The court in Maharashtra said that there was no 
need for it to go to the CBI. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: The Karnataka Government refused to share the 
Telgi tape given to the Maharashtra Government. ...(Interruptions)... 

SHRI VAYALAR RAVI: No, no. 

SHRI KAPIL SIBAL: Sir, it is not true. ...(Interruptions)... 

SHRI VAYALAR RAVI: This statement is not correct. 
...(Interruptions)... The Karnataka Government has given everything to the 
Maharashtra Government and the cops. ...(Interruptions)... Sir, this is a copy of 
the letter written by the Chief Minister in July, 02. If my colleague wants, I can 
place it on the Table of the House. This has to be answered by the Finance 
Minister. Sir, the last paragraph of it says, and I quote: "You will agree that 
printing and sale of fake stamps is harmful to the national economy, and there is 
an urgent need to plug the loopholes in the system. Please take immediate 
preventive measures, and I would also request you to immediately intervene in 
the matter." 

SHRI S.S. AHLUWALIA:* 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliaji, this is not a 
Question and Answer Session...(Interruptions)... No, nothing will go on record 
...(Interruptions)... He is completing his speech 

*Not recorded. 
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...(Interruptions)... Please don't put questions in between 

...(Interruptions)...No; not in this way. Now, Mr. Poojary, please complete your 
speech. 

SHRI JANARDHANA POOJARY: Sir, unfortunately, some of us do not 
know the facts. That is why they are getting up like this. The Home Secretary 
of the Government of India has given a certificate on the investigations done 
by the State Government saying that they have done a commendable work. 
Forget the judiciary; their own Government has said it. So, we must be armed 
with all the facts before presenting our case. That is why I am submitting, let 
us not politicise it. If we politicise it, then, it will only be beneficial to Mr. Karim 
Telgi. So, don't do it. With these submissions, I conclude. 
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 ���
 ����(� ह- , DC� ����(�� ह- �� 7#� ��ह
 -
����(�� ��  �(< � s ���"� ���< �< ह\, [H# ����� �< ह\ 6 )���  � ����� +��� ह- 6 
��� 7���  � ����� � s ��� ह��� ह\? �ह� 00y �
�� #�� ह
 W&�� �'�� ��  w�
 
��� �
 
ह� ह\ 6 �ह ����� +��� ह- +� �'�� ��ह
 ����(�� ह- )#� �ह(� DC� �
�� -
0��ह< ��(� )#��  > �m�-> �m� �
�� 0��ह< 6 4�7+ �� DC� �
�� �� ��(� )#��  -
> �m�-> �m� �
�� 0��ह< L� 	
 ��& �� ���
 �� ����(�� 0��ह< L�6 �ह �'�� DC� -
ह�, b#� �ह] ���� ���, �"
� �� �"
� �'�� DC� �� ����( W5 6-  

 

%2��T�U (1.0.�, . 2-,.) : A��� ��� +�, W���  �#a�  0�
 ���> L� 6 
 

�� ���6 ��� : )�#I�u�^ +�, �\ W�#� A�L��� �[ �� 6 

THE VICE-CHAIRMAN (DR. A.K. PATEL): You have got very good 
material, but please stick to the time. 
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�� ���6 ��� : � 3� �"
� ��("� ह- �� ��
� #�� �ह � #���� ह-, ��
� #�� 
/:� ह� ��� ह��� (���� �\ �ह I� ����� 0�ह" �� �� �ह &�' �� WfL� # 
^� �� 
��1� ह-  6 �\ 1992 #� (��
 %I� �� 7# ��1� �� %���# �
 
ह� ह"  6 �\ +� 7��� #�
� 
0�+� (��
 W�� ह" , 7� #��� �"
� �� �"
� �ह] 
/ ��w �� (���� )#�� #� +� �ह � 
�ह:��"=� ��1� ह-, %�
 �\ )#� #&� ��  #���� �ह] 
/ #�" �� �� �ह b#� ह��� �� �\ 
7# #&� �� #&D� 
ह�� ह < %��� I"���� �ह] ���`` ���� 6 �� �� �
�� , #�� ��  
��
� �� � 3#� �+C �� ���+<, �� �ह � #�^l� �� 
/�� �� ���'' �
 
ह� ह"  
6)�#I�u�^ +�, �\ ��� 
ह� L� �� 1992 #� (��
 – �\ ���
 ��  ��
� �� ��� 
ह� L�, +� 
�'�� ��0� �5, 4�7+ ��0� �5, )#��  #�L-#�L +� D>-O� ह-, )#�� 
��-H�"<'� 
���� +��� ह- 6 D>-O� 
��-H�"<'� �� +� �'�� ह- )#� I� ���
 �� ����(� ��� 6 �ह 
3�m� �� ��ह
 W�� +� &��� ��>��
, +� ���
 ��(� L� )#�� #� <� W&�� ��ह
 
���(� ����� )��� �-#� �� (��
 W�# �� 3�m� ह� ��� 6 7# ��  �(< )# ��  ��# 
+� o� k�� �'�� L�, )# �� %��� ��# � �5 ���0�� �
�� ��  �(< � (��� 	
 / & 
���#� 0(� ��� 6 �ह )# ��  #�(� �� �'�� ��  #�L I�� (� ��� 6 �ह 3�m� +� ' [ 
ह� ��� �� 7� #� (��� �� � �(� �� &� ��
 ��m� L�, (���� &� ��
 ��m�� ��  ��& 
I� )��� +���� ��( ��� 	
 +���� ��(�� ��  ��& �ह I�� ��� 6 �a
 ��m� ��� 
	
 )#� ��>� �� +���� �ह] &� �� �ह ��>� �� � �(# ��  #���� /m� L� �ह� #� ���� 
ह� ��� 6 �ह�&�, b#� ��
FDL�� ह- �� W� b#� <�-#�-<� �L� # ���-# ��� ह-
�� ह� 
+�< 6 #
, �\ <� ��� 	
 �ह�� 0�ह�� ह"  �� ����( 	
 ���#� ��  )# ��(� #� �ह � 
#�
� &�'� 	
 ��&�'� �
�#� ��(� 6 +� )# ��
� �� ����� ��� �� '��& �ह )# �� 
हq�� ह��� 	
 �ह �
�#� W)>-4�>�4 ह\6 7# �� ��� )���� ह-? 7# ��
� �� ह��
� 
“#����” ��  <� ����
 �� �
+�� �\� #� �
>��
 ह < <� <�#�>� #� ���0�� �� +� �� 
s�� I� ह- 6 )�ह��� ����� �� b#� W)>-4�>�4 D>�Ol# �� 
/�� �� ��5 A����� �ह] 
ह- 	
 +� �ह W)>-4�>�4 ह� +��� �� DC� ���� +��� ह- 6-  �ह�&�, 7� ��p# �� 
DC� �
�� �� �
��� ��� ह- 	
 I��
 �� +� ��p# +��� ह\- , )# �� �
��� ��� ह-? 
�\�� %/��
 �� �8� ह- 	
 �ह ��� #0 ह- ��  ��ह
 DC� ��>- , <� ह� #�74 #� �A> 
��< ह < �5 +�ह� �
 ��( +��� L� 6 %� �� �ह� #� 	
 ���
 #� W<, �ह ��#� �� 
��� �ह] 6 �ह�&�, #��
� 
�(�� D>�'� ��  w�
 4 ��
� ��> ��(� �+� �� ��5 �(��> 
#���� �ह] W�� 6 �ह ��
� a> �5 	
 ��> ह�� �� )m�� ' [ ह� �< 6 �ह ह���� ह-6 
%ह�&��
 �� <� W&�� ��  ��# a� � �
�#� ��  ��> ��(� 	
 +� )# �� +�0 ' [ 
ह 5 	
 � =� �� �ह 0�, (���� �ह] #� � s ह� ��� 	
 #� 7���D>���'� �& �� ��� 
6 )# +�0 �� W�� ��5 ��� �ह] +� �� )# �� +m �� +��� �� W�j���� L� 6 �\�� 
�(/� �a
 I� � s �ह] ह W 6 �� #� D>�Ol# I� W)>-4�>�4 ह� �<, b#� ����� +��� 
ह- 6 b#� ��(�� ��(� (��� �� �\ #&� �� ����� 0�ह�� ह"  �� W� L�4� �,
 #� 7# ��1� 
�� &��/< 6 
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�1� 1948 �� �ह�:�� ���� +� ��  w�
 <� ��D>( D>�O� I�
� #
��
 �� ����� L�6 
W+ �ह ��D>( D>�O� ��ह
 �ह] �ह] ��(��, (���� �ह ��D>( D>�O� +ह� /�# 
� 
��� D>q� 
/� +��� ह\, )� ��  ��# ह- 6 )#�� ��+�
 �� ���� (�I� %8�5 (�/ 
#� w�
 ह-6 
 

THE VICE-CHAIRMAN (DR. A.K. PATEL): Please try to 
conclude.  

 
SHRI SATISH PRADHAN: Sir, I am going very fast. �� )# �� 

15-20 ह+�
 �� ���� ह- 6 �� �ह #� <@� �
��  
/�� ह\ ��& �� ��+�
 �� <@� �
��  
+�<�� �� )# �� �ह � �-H�" ह���, �ह ह�� �ह] I"(�� 0��ह< 	
 �ह �"J4 � 
��� D>�O� 
ह\ �+��� �� 7��� �m� D>�� 
/� ��� ? ��� � 
��� D>�O� +-#� �< D>�O� kA> �
��  

/� �< ����� �Ak>� �'�� )# ��  ��# ह- 	
 ���� #� ह-6 )# ��  +�
< �ह �A> 
�
�� ह��� 6  7#�(< ह�� b#� #�0�� �� W�j���� �ह] ह- �� )# �� � s ��� �ह] 
ह-, �ह +� #��� ह\ 6 7#�(< 7����
� ह��� 0��ह< 6 �� �ह b#� �ह] ह- �� �ह )# �� 
ह��� ह-, 7#�(< )# �� 7��� ��< ����� 7��� �m� D>q� �� +[
� �ह] ह��� 6 
)�#I�u�^ �ह�&�, 7#� ��1� �� ��� �
�� ह < �\ ����� 0�ह�� ह"  �� �ह +� ��� 
W5 ह-, �+#�� �ह � 00y 0( 
ह� ह- �� (�7 �4>��>
 >�D> �(�� +�<6 �ह�
�?@ 
#
��
 ��  ��# (�7 �4>��>
 >�D> �� ��� ह�(� ह 5 �� � O�5 �� � �(# ��  ��# �ह 
�'�� �ह] ह-, +� �"�� ��  �(< ���� ��� �� �"�� �� +� (�7 �4>��>
 �'�� L� �ह 
+�#� W5 L� �I� �"+ �ह] �� �5 L�, W+ �� ��
�/ �� )# �'�� �� ��� �� �ह] 
(��� ��� L�6 +� (�7 �4>��'� ��  �(< (��� ��� �� �ह� ��� �� ह��
� ��# �'�� 
0�(" �ह] ह- 6 �a
 )# �'�� ��  w�
 ���� ह>��
 0�(" �
�� �� ���'' �� �5, 
(���� �ह ' [ �ह] ह 5 6 7#��  ��& ��(,
 �� �&& (� �5 	
 ��(,
 #� 7�����
� 
�
�� ��  ��& �ह ��� ह W 6 7#�� <� ��� 	
 #���� W5 ह-, W+ 4�0 ��4�=� �� 
<� D>�>��> W�� ह- �� �ह (�4 �4>��>
 >�D> +� ह- �ह �"
� �
ह #� #ह� �ह] ह� 
#��� ����� ��5 ���� �&��' ह���  �� �ह )# �
 +� � s ���0�� �
��� �ह 
#�
� ��� #0 �ह] ��( #��� 6 
 

 �ह�&�, �\ <� 	
 ��� W���  #���� 
/�� 0�ह�� ह"  6 
 

 %2��T�U (10 00�, 0 2-,.) : %� #��l� ��
<6 W��� ��0 � �� >�7� 
�(�� ह- 6 l(�+ 6 

 �� ���6 ��� : #
, �\ /:� �
 
ह� ह"  6 <� ��� +� �ह:��"=� ह-, �ह �ह 
�� kAk>� A�#, ���#� �� �\ %&
 ह��
 W�� ह"  6 �\�� %&
 +��
 &�/�� �� ���'' 
�� �- #� �ह 0(�� ह-, %&
 ��� 0(�� ह-6 �\�� �ह� घ"��� ह < &�/� �� <� +�ह 
�#�� �
>� kAk>� A�# ह-, )#��  ��& �� �ह� �
��#� ��> A�#, )#��  ��& ��+" �� D>�O� 
kA�>� A�# 	
 )#��  ��& �#����
>� +�� 6 �ह� b#� ह- 6 < � �&� b#� ह� ��� �� 
�
��#� kA�>� A�# �� <� �-�� �� ��> I
� �<, �ह �-�� 
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��> I
�
 �ह� #� 0(�, �a
 D>�O� #-�'� #� � +
 �
 �#����
>� +�� �� W ��� 6 
�#����
>� +�� �� +� �ह �-�� W�
 �ह 0�� ह- �� ��� 0(�� ह- �� 
�D�� �� � ��� ��  
%&
 ह� )#�� ��(� ��m�
, )#�� #�( ��m�
 �-�� ��  %&
 +� ��> I
� L� �� �"
� 
��  �"
� ��> � � ह� �< ह\ 6 7#�� ��� %a#
� �� #D�\4 ���� ���, (���� ��� �#a�  
��� %a#
 �-�� �� I
� ��>� �� � �� �
 )N��
 �ह] (� +� #��� ह\ �� � � �
 #��� 
ह\? )���  #�L 	
 I� �5 (�� ह��� 0��ह<6 )� #� (��� �� +� ��m� +��� ह-, )# 
#�� �� ��5 7�����
� �"
� �
�� �� ���'' ��� �ह] �� �5? 7# ��O(� �� � �(# 
D>�'� �
 &+� �
�� ��  �(< ��� ��� ���� ��� ? ��#�� �ह #� 0�+� &��5 ? 7# 
��1� �� I� +����
� ह��� �� W�j���� ह-6 
 

 )�#I�u�^ �ह�&�, �+#�� ��
 ��
 ��� �(�� +��� ह-, �+#��  ��� #� �ह 
D�- � ह W, �ह W&�� ���#� kAk>� A�# ��  #���� +� <� �>
�+ ह�>( ह-, )# 
�>
�+ ह�>( �� �1� 1995  #� (��
 1999 �� 
ह� L� 	
 7# ���
<4 �� �ह #� घ>�� 
घ>� 6 7#� ���
<4 �� )#�� 23 �&� ��  �(< ह�>( � � �
��  
/� L�, W� 0�ह� �� �\ 
4�> I� ��� #�" �� 6 �ह� )#��  7��� 
ह�� ��  ��& 	
 7��� #� ह��� ��  ��& I� 7# 
��1� ��  ��
� �� +�0 �
�� �� ��#� �� ���'' �ह] �� 6 �ह I� <� �ह:��"=� ��1� ह-, 
�+# �
 �,
 �� ��0�
 �
�� �� W�j���� ह-6 #
, 7# ���#� �#�� �
>� kA�>� A�# 
#� 
�(�� ��  ��� @-� �� a�#(� ह- 4 ��(���>
, (���� �#�� �
>� kA�>� A-# #� ��ह
 
�-�� (��
 @�� +� ���(�� ह-6 �� �#�� �
>� kAk>� A-# #� ���(�
 0�
 ��(���>
 
��& ��
� (�7� �
 +��� ��  �(< )#� &�-&� �&� �� #�� (��� ह- 6 )#� )# 0�
 
��(���>
 
�(�� ��  @�� �� �� �
�� ��  �(< ����� #�� (��� 0��ह< ? ��0 ���>, 
&# ���>, ��gह ���> 	
 0�
 ��(���>
 +��� ��  �(< 7##� J��&� #�� �� 
+[
� �ह] ह- 6 (���� �ह �m� & Iy{��"=� ��� ह- �� �ह @�� ��0 �� 
��� +��� ह- �ह 
�ह�
 �� �#{�( �ह] ��(� 	
 &�-&� �&� �� �#{�( �ह] ��(�� ह-6 )#� #�� �
 
��5 4��"  ��& W< �� �ह �� b#� ह� (��� ह- �� +-#� �ह� +� 
ह� ह� �� Wh ह��
� 
@�� �� �\�� /�(� 	
 7#�� #� �-#� (">�
 (� +�h 6 ह��
� &�' �� 7# �
#� ��  �(< 
�&��D� ��� ह��� L�? 7#��  �(< ���4�>, )#��  #�L �� 100 � �(#, �ह I� ह�L��
 
��(� 	
 #� (�� #�L �� 
ह�� ह\6 �4*�� ��  W�� 	
 ��s� &��� #�74 �� 7��� �&��D� 

ह�� ह-, (���� 7��� �&��D� ह��� ह < I�, )�#I�u�^ +�, �ह @�� (">� +��� ह- 	
 
(>��  �� +�ह �ह� ह� ह- 6 b#� ����� घ>��< ह 5 , (���� 7# ��
� �� �#�� �
>� 
kAk>� A-# ��, 7� ��  +�
( �\��+
 �� �� ��#� 	
 �� 7#  ��1� �� W�� �8��� �� 
���'' �ह] �� 6 .....(#�� �� घ>�).... 	
 �ह +�
( �-��+
 %I� �+#�� �
#� 
��m� ��� ..... 

 

%2��T�U (1. 0.�, . 2-,.) : #��' A��� +�, l(�+ ���("4 ��) 6 
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 �� ���6 ��� : �\ /:� �
 
ह� ह"  6 	
 ��m� +��� ��  &� �&� �ह(� ह� 
%/��
 ��(� �� �ह �"s� �� 7# W&�� �� %I� �� ��� �ह] ��m� ���, +� #�#� 
�ह:��"=� ह- 	
 �ह ह-&
���& �� �
#� ��m� ��� 6 +� �� )#�� ��m�� ��  ��
� �� 
....(9����)... 

THE VICE-CHAIRMAN (DR. A.K. PATEL): There is a message 
from the Lok Sabha. 

 

�� ���6 ��� : �� b#� ��
FDL�� ह-6 
 
#
, �
#� ��> ��  ��
� �� <� %�� W�j�� ��� �
��  �\ %��� ��� /:� �
�� 

��(� ह"  6 #
, �5 #�(� #� �\ 7# ��1� �� #� � s ��ह
 ����(�� �� A�:� �
 
ह� ह"  
	
 � s %���# �
�� �� )#�� &� ���� #���� W�� ह\ 6 <� ��� �ह ह- �� #� +�ह� 
�
, +ह�-+ह� �
#� ��> ��( +��� ह\6 0-��5 <�
��>� �
 b#� ह� 0�
-s: ���> 
����%
 �-H> �
 +��� #�� ��
� / ( �5 	
 ��> ��ह
 ���(�� ' [ ह� �<, )��� 
��5 �(�� �
�� �ह] W�� 	
 )#��  ��
� �� W�� � s 7����
� �ह] ह 5 6 �ह ह���� 
ह- 	
 �\�� 7# ��1� �
 +����
� (��� �� ���'' �� 	
 #�L-#�L �� ��>� �� 
%���# �
�� I� ' [ ����, DC� � �� +� ��> ह\ ��+�
 �� 6 )�#I�u�^ �ह�&�,  %I� 
&� �ह��� �ह(� ��
� ��# ��
� ������y <� ��ह(� �� (��
 W< 6 )�ह]�� �ह� ��  I�
� 
N�=� +��� #ह��
� �\� ��  %��� <��)> �� #�  10,000 [�< ����(� 	
 +� ��> )#� 
��(�, )��� 100 [�< �� <� ��> 7��� s�>� L�6 7��� s�>� ��> 6 b#� (O��5 #� 
&�/� +�< �� '� ह� 
ह� L�6 �\�� 7# �
 �ह � %���# ���� 	
 ���� �� �ह ��> ��0 
�� #� +�m� ह W ह-6.....(#�� �� घ>�).... b#� ह- �� <� &"#
� &� �हD#� �� +�4�
 
�ह ��(� ��> ����� ��� ह- 6 7#� &�/�
 �\ Wj0�� �� �m ��� �� b#� �- #� ह� 
#��� ह- 6 (���� �#�� �
>� kA�>� A-# %��� ��>� �� DC� � +� ��+�
 �� ��0�� ह- , �ह 
�"
� �
ह #� )#�� ��k4� �ह] �
�� 	
 )#�� �+ह #� �ह ह��� ह-6 

7#��  ��& �\ <� 	
 %:�� �ह:��"=� ��1� �
 W 
ह� ह"   �� �ह� �� <�
��>� 
�
 ....(9����)... #
, �\  /:� �
 
ह� ह" , �ह W�/
� ��1� ह- 6 �ह� <�
��>� �
 
>��(�q� ��  <� +�
( �\��+
 �� �ह� �� � �(# �� %
�D> ����, )���  �\� �� #� 25 
(�/ [�< ��(� 6 �-#� ��(�� ��  ��& �ह �� # #�0��0W50 ��  ��# ��� 6 CBI �� )#�� 
investigation ' [ �� 6 �� +�  ��> ह\, 7��� � s brand new ��> ह\6 )�ह��� )# 
��1� �
 +����
� (��� �� ���'' �� 	
 +����
� (��� ��  �(< +� )�ह��� �
+�� 
�\� ��  %a#
 �� � (��� �� )#�� �� ��> &�/� 	
 �ह� �� �� #� ��> Genuine ह\ 6 
Genuine ह\, b#� �ह� ��� ह- 6 �a
 )# %a#
 ��  u��� �� <� ��� W5 	
 )#�� 
�"s� �� �� ��> W� �� #� � (�'� �� (�<? �� brand new ��> ह\ 6 �� +� ��> L�, 
)��� #� 680 25820-258300, �ह +� �4( L� #, [�< ��  ��>� ��, �ह ��>� �� 
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RAJYA SABHA [22 December, 2003] 
 

�4( 11 ���
 �� )�ह��� � ��ह�>� ��0 #� D>�> �\� va 7�4��, �&�  �� �&��, b#� 
�
��4� )�ह��� ����� 6 %I� �ह ��>� �� �m( 11 ���
 �� �&�� ��� 	
 +� �� ��> 
��m� �< L�, �ह ��
�/ 6 �#��
, 1997 L� 6 %� 6 k#��
, 1997 �� 7# ��
 ��  ��> 
confiscate ��< +��� ह\ 	
 �
+�� �\� �ह�� ह- �� ह��� �� ��> ���
 �� #� � (�> 
��< 6  

SHRI B.P. SINGHAL: Which year? 

�� ���6 ��� : �\ 1997 �� ��� �
 
ह� ह"  6 �� 1997 ��  )#� ��
 ��  ��> &� 
%(�-%(� ��
�/� �� ���(�� ह\ , 7#�� ��(� �ह ह- �� �� &� %(�-%(� ��> 
�
+�� �\� ��+�
 �� (��� 6 �
+�� �\� �� ��� ����? 7##� �
+�� �\� ��  ��
� �� '� �-&� 
ह��� ह-  �� ह��
� ��# +� ��> W�� ह\, ह� #�3�� ह\ �� <� ह� #��
�( ��
 ��  ��> 
<� ह� ह��� 	
 b#� ह��� 0��ह<, b#� W'� ह� A&f'� �
�� ह\ ....(9����)... �ह 
%I� /:� �ह] ह W ह- 6 ��
� ��# �
+�� �\� �� (->
 ह- +� ���� � ��
, J��7> #�C� >
� 
�� 12  %G" �
 , 2000 �� �(/� ह- I�
��� +��� ��>� ��  I"��"�� #�#& �� %��� +�'� 
+� ��, �+#�� )�ह��� �ह� ह- �� )# ��> ��  %&
 ��>
 ����  �� +� letters ह��� ह\, 
)#��  %(��� <� %(� #� letter  
ह�� ह- +� W��� w�
 #� �ह] �&/��� (���� 
��>
 ����  +-#� �(/� +��� ह- 	
 �ह letter  �ह� ह- �� �� %(�-%(� ह\ 6 %� <� ह� 
��
 ��  ��> %(�-%(� �- #� ह� #��� ह\? W� %�
 7+�+� &� �� �\ L�m� ��� &" 
....(9����)... b#� ��
DL�� ह\6 �\ 0�ह�� ह"  �� #
��
 7# ��1� �� / (�#� �
�, 
��� +� 7# ��1� �� / (�#� �
� �� �ह �#D>� �� ' [ ह W? W+ #� ' [ ह W �� 
�� #� ' [ ह W? ह��
� A=� � /+� +� ��V ��� L�, ����ह� k#ह +� ��V ��� L�, 
+�(�� #�ह�, �
+�� �\� ��  ����
 
ह 0 ��  ह\ 6 �\�� 7#��(< �ह� �� �� #� (�� 7# 
��1� ��  � + �� ह\6 +� I� ��=�� �(< +��� ह\ �
+�� �\� ��  �� �#����
>� kA�>� A-# �� , 
7#  ��1� �
 7��� �"
� +����
� ह- 6 �� #� ह��
� #`�� �
�, ह�� 7# ��1� �
 
+����
� &� �� #0 ��� ह-6 �ह�&�, W��� � 3� ��(�� ��  �(< #�� �&��, 7#��  �(< �\ 
W��� WI�
� ह"  6 &�' �� I(�5 ��  �(< �\�� 7��� ��� �ह� ह- 6 �����& 6 

6.00 P.M. 

MESSAGES FROM LOK SABHA 

(I) The Salary, Allowances and Pensions of Members of Parliament 
(Amendment) Bill, 2003. 

(II) The Indian Telegraph (Amendment) Bill, 2003 
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